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LEGISLATIVE ASSEMBLY 
Wedne8duy.24t!t Pebruary, 1943. • 

, 'The Assembly met in the Assembly Chamber of t,he Council House at 
Eleven of the Clock, Mr. r ~  (The ·Honourable Sir Abdur R ~  in 
the Chair. 

STARRED QUESTIONS' AND ANSWERS. 
. (a) ORAL ANS\\EBS. \ 

EnBoT OF WITHDRAWAL OF WlIEAT PRIVE CONTBOL.' , 
H78 •• JIr. AmareDdra Hath Ob.&ttopadhyaya: ,(8) Will bhe Honourable1lhe 

:Food Member be pleased to tltate if he is aware of the faot that in the' mnrk(·t!; 
of Karf.;chi, 'Ha.p,)!', CawnpoJ'e and Calcutta ~  prioe of wheat r ~  011 the 
14th February a.t the oontrolled rate level, VlS., Re. .R~. . ~. 7-4-5 
and Itil. 6-8-0 per mauud rE.spectively, and after the control lD the U ~  had 
been withdrawn, the. price le\lel at LyaUpur rose up to Rs. U-9-0, per maund 
froll', Ha. 5, the controlled rt',te? 
. (b) If the amcwer to (8) above be in the affirmative, will the Honourable 

Member be pleased to state if the same continues and he insists on withdrawal 
of control? • 

(e) Is it a fact that th€ United Proyinoes and Sind Governments have refused 
to withdrKw the, control price of wheat iIi. spite of the withdrawal vf oODtrol by 
the Central Government? If so; what effect would this non-withdrawal of control 
in the t,VI) Provh..res lead. to? What is the, price level of wheat in Delhi at 
present 'I Is. it genprally c.vaHable to public? ' . 

JIr. E. G • .&m.blgaonk&r: <a) As regards the first part of the question, the 
Government of India, are aware that the controlled rates at the places stilted 
remained at the levels 'mentioned but are unaware of any business being tran-
sacted at these rates. The anElwer to the second part of the questhn is 
'ves'. 
- (b) As regards the first part of the question, the controlled rates stilI conti-

nue nominally SO far as Government of India are aware. As regards the seoond 
part the Government of India see 110, reason to revise their present policy. 

(c) The Governments of United ProvinceF.l and Sind havEI not.· withdrawn 
the control price on wheat in the primary wholesale markets. The non-with-
~r  is likely to ~  in the present supply conditions continuing unchaaged 
In these provinces. The present price level of wheat ;n Delhi is m. 11/14/-
per maund wholesale. It is lunderstood that the public IUlYe now no undue 
difficulty in obtaining wheat. • ' 

• PAPER AND NEWSPRINT POSITION. . 
+l19. ·1Ir. AmareDdra Hath Ohattopadhyaya: (II.) Will th(;l Honourable the 

CommeJ'ee Member be pleased to state the total tonnage of paper 
produced iIi India l;y ~  paper mills ana the total ~ of paper manufuctured 
b:y hand in India? '. 

(b) What was the ~ of paper ir, stock1in India including imported paper 
wit!l the stockists and milis 'or, the 31st December, H142? 

(c) What Tonn!lgp of paper and news print had been i.mported to India during 
.1942 nnel whHt "'us the tobl} consumption of paper in India during 1Q42? 

(d) What was thp toto I tonnage of paper consumed by the civil ~  
and the ne\\l<pUI'f'J·!\· r ~ 1941 and 1942 and what was the tonnage of pap"r 
consumed by Government befcre the> wnr :mil dllring the war, i.ll., 1940, '1041 
nnd 1942:" 

~  Wh;tt nrrangement8 are being- considered by the Honourable Member br 
ensing the inconvenience caused to the civil popnlation by releasing ten pAr cent. 

t An.wer to thi* qa.tion laid on the table, the questioner beinl ab_t. 
( 553 ) 
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only. of ·the whole production of paper in India for the use of the civil ~
~  -

(') Whut SI:rsngements are being considered by the Honourable Member lor 
giviu!!, licouct!s for the purchase of "news reel" for newspapers (old, proposed 
and llew ollest IE, there any arrangement for facilitating the imports 'of news-
print f',r the old aud proposed newspapers w40 are waiting for permission? 

.r; T. S. PUlay: (a) The production of paper of all kinds excluding news-
print for 12 months ending December, 1943 by papet mills in India is estimat-
ed at about 96,000 tons. Definite information with regard to the production 
of hand-made paper is not available but it is believed that the productivecapa-
.city in this respect is about 2,.2(,)0 tons. per annum. .., ' 

(b) I regret that the information asked for by the Honourable Member 
'is not, available. . 

(0) .Imports ,duripg the first eleven months of 1942 amounted -to 13,165 
tons of. newsprint and 11,460 tons of other paper including boards and old 
newspapflrs. ~  is difficult to give BnS accurate information about total con-
sumption of paper. An estimate for 11 months of calendar year 1942 puts it 
at 112,416 tons. The requisite figures foJ' the calendar year' under the above 
heading,; Brc not available. I 

(d) 1 presume that the Honourable Member 'includes newsprint in the term 
·"paper" used in the first part of the question. Estimates of the (lOTlsump-
tiO:l of puper by the civil population and the newsprj.pers can at hest be very 
Tough and according to the information Qvaila.ble they may be put fit about 
161,000 tons for the year 1940-41 and 119,000 tons for the year 1941-42. As 
regards the second part of the question, I may explain that Govel'llrnent's 
accounts for consumption of paper are kept, hy financial years. Here again, 
'I regret, I can, only give rough figures of consumption. For the yesI' 1938-39 
the figures reported 'Ilre to the order of 20,000 tons; for ~  20,400 tons; 

,for 1940-41, 27,500 tons nnd for 1941-42. 36,000 tons. 
(e) The order reserving 90 per ~ . of Indian production of paper for 

Government applies only to the period ending March 1943 after which it is 
expected to release a much larger percentage of Indian production for civilian 
consumption. 

(f) Newsprint ~  reelg can be purchased by a newspaper on obtaining a I 

Quota Alfotment Certificate issued by the Chief Controller of Imports. For 
the import of newsprint from North America, the Government of India have 
accorded.as high a priority as is consonant with Ute ,importance of this commod-
ity 'in relA.t,ion to other cargo. offering for shipIVent. A copy of a ]'reslI Note 
on the subject recently is.,Emed is placed on the table. 

PRESS NOTE. 
Supply afld ni3tt'ibutiofl., of Newl'pri"e. 

The position in regard to the lunnly and diltribution of newsprint was recently dis-
cull8ed with l'eprellentativel of the Indian a'lld Eastern Newspaper Society and the Indian 
Lanll11alll' Bnd New"",anep ASAociBt,ion. As a result the Government of Inllia have promnl-
IlBted OrilP1'A on l"ebrnarv 18. 1943, further restrictina: sa1el and ollrchaAes of newsprint 

1md prqhlhit.ino:c the 8tarting 'of new newBp&pera wit.hout the previoWl Banct.ion of the 
'Central Govemment. -

s..veral ot,her 8ua:"'estions for economy in the consumption of newlpr;n.t al well all 
fl'l' nn enuitll-l,lp dillt.ribtltion of new"print arooO!!; neWIIJ'Rpl'lrS were also made during theee 
d;8CUN;mlB.. ThpRe ~ . R are now heiitp; I'onsiderf!!l hy Government. ' 

C{)]KII.:llCJ. I ~  
New Delhi, Februory 19, 1943. 

'l'mutINATION OF Bnvroll:s ~  INnTAN8 F.1f1>LOYED BY THE ~  GOVDmrfJCNT 
. I R~ . 

180 .. tio.r• GeVin!! V. Deshmukh: Will the 'Honourable Member for India.ns 
OverSMS plPR.IIP,' st,Ate if it. is 11 fact that not;C'es W.Are r ~  on India.ns in 
Cp·vhn pnmloyed in such r ~ 11.8 the Air Raid Pr.ecantionand Supplv 
and holding temporar;v. acting and !'!ubstitnte appointment!! terminating their 
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servicos ,from August 31st IRst? Is it also a fact that' while the services of 
Indians were teCIllinated, the evacuees from Malaya. and other place,a were allowed 
,to continue in sonlce? ' 
Mr. A. V. Pal: The Chief Secretary to the, Government of ,Ct>yll)n has 

informed us that these,statements are entirely incorrect. 'l.'he I1JlSWel' to both 
,parts, of thp. question is therefore in the ,negative. 

, REPRESENTATIONS FOB SUSPENSION OF Hu PlLGImrlAGE. 

181. "'Mr. Muhammad Aihal' Ali: (a) Will the Honourable Member for 
Indians Overseas please st,ate if Government are aware of the fact that the daily 
Ha,qiq(Lt of Lucknow has published ill its issue of .January 21, 1943, on page 8 
'under the heading" Haj I.e mauke par Hi8 Maje8ty Sultan Ibn. Saood' lei takri," 
a speech delivered by His Majesty Sultan Ibn-i-Saud at Mecca in which t.bC\ 
Sulbn is 'l'pportf:!d to havl! said tha.t 'the Government of India have informed 
hitJl thut; since the ~  of J;vdian Muslims apprehend danger of life 011 

~ way. the .Golll:rument did not permit 'Pilgrims to sail for Htldjaz. That the 
British Government hud made arrangements to provide ships and convoys for 
the pilgrimR, but the Muslim Associations felt that the Indian Ocean was not 
safe' ?' . 
(b) Is it a fal·t that Muslim.Associationf:lmade representations to Government 

.for stoppiug pilgrims from sailing this year 'I 
(ll) If the replies to parts (a) and (b) be in the affirmative, do Government 

,propose to give thll names of such Muslim ASSOCiations, and lay their l'epre8enta-
.tiona on the ta'ble of the House or publish.them for the knowledge of the general 
Muslim public? If not, why not 'I 
JIr: A.. V. Pat: (a)' to (c). Government. have seen the issue of the paper 

referred to. According to their information the translated report of the 
Rpecch given by His Majesty King Ibn Saud is not accurate. As already 
stated in the l)re88 CommuniqfIe dated the 2nd October, 1942 Govprnment 
,consulted representatives of the Port Hllj Committees, members of the Cen-
tra1 Haj Committee who were a'\"&illlble in ,Delhi lind other 'reprl',sentative 
Muslims. , 
Xr. Muhammad Azhar Ali: As the Hononrable Member ~  fhnt the 

t.ranslation of His ?ylajesty King Ibn Saud's statement is not ftc'curate, wm 
the Government obtain an accurate statement and' place it on the table of 
the Hpuse'l ' 

Ir~ A. V. Pa1: The Honourable Member will appreciate. that' it ~  not, 
be propl'I' for ~ to discuss in this House or comment on Ir'''speech delivered 
'by a foreign sovereign on 0. publ'ic occasion. 
lIIr. La)chand Kavua1: ·With reference to part (a) of the question, it is 

said that the Muslim Associations felt that the Inaian Ocean was not safe. 
Was it n fact or was it only in imagination? 
1Ir. A. V. Pal: That again is a quotation. from the speech which, liS J 
~ alreo.dy said, I, would not like to comment upon.' •  .  • 
IIr. Muhammad Azhar All: Will the Government place the nanw,; of 

,those gentlemen. who gave that opinion, on the table of the HdUse,' 
1Ir. ~. V. Pal: I havtl already ~  tlllJ.t they are representatives of t,he 

Port HRJ Committees. memhers of the ~  Hnj Committee who were 
~ in Delhi Ill\d other representative Muslirns. .. -' .. . 

REPORT OJ' COMMITTEE I'OR ENQUIRY INTO THE DEATH OJ' NADrIA. BEGAM AT IRWIN 

HOSPITAL, NEW DELHI. , 
182. "'lIr. H. A. Sathar E. I:I8&k Salt: With reference to starred question 

No. 381, dotf'd the, 17th March, 1941. will the Honourable Member for EcIuea-
tiilll, J{onlth flnel J,lInds he pJet,1sed to lay ,on the table the report. of the committee 
apPl)intetl to CI}(luire into t,he death of 'one Naimo. Begam at the Irwin Hospital 
'New Delhi? 
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Mr .. J. D. TyiOD: GovernUlent lu'e not prepared to lay on t.he table the· 
report of the committee appointed to enquire into the case J'derred to, I 
may howevt:l' state, for the information of the Honourable Member, that the 
committc<:I came to the conclusion that Dr. t:;ardari Lal had committed an 
erro!' of judgment. Departmental.proceedings were then instituted ill accord· 

~  with the l'equirements of the ClassificatioIl, Control and Appeal Rules 
and 011 the report of Major M. H. Shah, LM.S., Additional Civil Surgeon, 
who largely exonerated Dr. Sardari Lal, orders of censure on him were passed 
by the Chief Medical Officer, Delhi, "because, while trying to persuade the· 
father to loave his child in hospital for further observation,. he failed to em-
phasize the dangers of the child's condition." The case waa referred by 
Government to the Federal Public Service Commission for ad\1ce whether 
the punishment awarded was adequate. The Commission advised that t,he 
order passed was adequate. -. -
Kr. B. A. Sathar B. Bl8ak Satt: HM'ing mentioned the findings of the 

Committee in Elhort, what, objection can Government have in placinO' the 
whole report on the table of the House? ... 
1If. J. D. 'l'y«m: Because for one thing, the findings of the Committee 

were not really the last word in the case. Further material came out in the-
departmental proceedings against Dr. Sardari ·LaI. 
JIr., H. A. Sathar H. Bssak Salt: On a reference to the questions find 

answerR pn 17th March 1941, I find that this particular officer was reinflt,ated· 
as a result ot departmental enquiry. even when the report of the other enquiry • 
·was ~ r  Government. What is the present position? I .. he still ..~  
ing to be in office? 
JIr. J. D.'Tyaon: He is no .ltmger in the hospital,' I think. 

HELP TO DEPENDENTS OF ENEMY Am' RAID VIOTDIS. 
183. *llr. H. A. Sathar H. Blsak Salt: Will the Honourable Member fOr 

LRbour be pleased to state:' _ 
(a) the arrangements that have ~  made to succour the heirsanci' 

dependents of those who Hre l{iIled or injured us a result of enemy 
bombing in India j 

(h) whether sllch arrangements for their succour will come into play 
immediately oner the raills or the dependents are expected to go 
throught,he formalities of putting lip applications and unaergoing 
enquiries, etc., hefore help is rendered to them, and 

(c) t.he details of the help that was rendered to the c.itizpns,. ~  the 
poorer section of Calcutta and other places m India, which were-
bombed by the enemy for: . 

• (i) the disposal of their dead" 
eii) the treatment of ~ injured, 
(iii) the loss of their means of livelihood, and 

• (iv) their rehabilitation' generally'? 
Thi Honourable Dr. B .... Ambedkar: (a) and (b). Provision for relief of 

persons injured by enemy b?mbing and of. ~  dependents of tho(;(1 kil1ed by 
1Iuch Ration has heen made 111 .the V,Tar 1n]111"1es Scheme prepared hy Govern· 
ment under the War Injuries Ordinance. . " 
Applicl\tions for relief have natW'ally to be made. . but' the wocedure haS" 

'been rilllde us expeditious Illl flo!lsJl>le. When the ,person concerned i!'l incap-
able of makin!!' an R ~  provision has also been made to entcrtnin ap-
plicat:ons on his behAH. . 
provision ,has also been made for advanCeR by employers of aQ'lounts Up' 

to Rs.nO in P,Bch case against awards thllot mny be made in respect ot the-
it;ljury 6r death. 
Aronv ('If the TlRmnhlet containing: the War Tnlt.rieR Oramatme'. Softeme-

and Regula(.ions has been placed in thp T.ihrfl!"V of the HODRe. 
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(0). (i)anli ,(ii). Thesdare nlatters of Pi-ol'incial responsibility and the 

-Government of India are not in possessiOll of details as to how they worked. 
Full ILdvice' has been given by the Goverlunent of India as to the formation of 

·orgBllisations for corpse ~  and the treatment of the injured and schemes 
on th3 lines l"ecommended have in fact ·ueen put into operation. l'he Gov-
ernment of India have been informed by the Provincial Governments that the 
schcml)s worked satisfactorily. No complaints or criticisms as to their eftl-
~  ~  have come to the notice of the Government of Indin. ' 

(iii) and (iv). The Goverument 'of Iridi!1 have no ~  informatioll 011 

these points. The sClJ,le of raiding has hitherto been light and as far as the 
informatiQIl in t.he postlessioll of the Gov:erument of India would 'indicate, no 
special problems in this connection have arisen in the ease of any bombed 
area. It is understood that relief under tbe War Injuries Scheme has. been 
granted in many cases and' some. cases are under investigation. 

IIr. H. A. Sathat H. Essak S&lt: With regard to part (b) has my Honour-
able friepd satisfied himself that there was really no complaint of dehty'si' 

The Honourable Dr. B. R. Ambedklr: I am not·aware o! any. 
,SUl'l'LY OF FOOD AND RAW MATERIALS TO bmIA..BY HIs MAJESTY'S GOVlilBNMBlft. 

184. *1Ir. Govind V. De8hmukh: Will the Honourable the }4'ood Member 
.please stute if His Majesty's 'Government have supplied food nnd mw materials 
to India? If so, were they fOIi the Army or the civil population or for both 'I 
H.)w much, if ~  were sent, were sent for thc army and the civil population 'I 

IIr. X. G. AmbegaoDka.r: Ris Majesty's Government huve in the past sup-
plied foodstufif; to thc defence services in India. It iR not possible to state 
the qt1ltnt'itil's supplied without knowing the period for which the information 
is required. As regards mw IllRtel'ials, it is suggested that t,lI" materials jp 
l"esppct of which information is required may .be specified. 
, '111'. GoviDd V. Deshmukh: When the Honourable Member ';R;YS t.hat in 
the past foodstuffs were supplied by Hit;l l\f ajeRty's Government, may T I,tort..,. 
what if; UJ( period refelTed to? • 

liL". K. G. AmbegaoDkar: I am referring to the period from the beginning 
of the war lip to the present time. ~ 

Mr. Lalchand Navalral: How many times did the British Government 
supply food for the army in India? 

lIIr. X. G. Ambegaonka.r: It is difficult to answer with regard to £he num-
ber of t,ransactions. 

IIr. Lalchand Navalrai: When was the last 6ne? 
IIr. It. G. Ambegaohkar: I want notice. 
Kr. Lalchand :Navalra1: Have the Government made any nttempt to get 

food further for the civil population? 
Kr. It. G. Auibegaonkar: The Government have . already requested BiB I 

Majesty's Government to supply food for civilian population and His'Majes-
ty's Government have agreed to supply substantial quantities of wheat. Since 
no supplies have already so far reaohed India, that matter has not been l'efer-
red to in the reply. • 

1Ir. Lalch&Dd :Navalr&t: May I know from the Honourable Member I1S to 
when it is expected? 

Mr. It. G., AmbegaoDka.r: It is understood that large quantities are already 
,on their WilY, and substantial quantities will' reach before the end of March. 

Mr. GoviDd V. Deahm11kh: Are these quantitiea, whioh' are referred to 
from Great Britain or from Australia? ,Mr. It. G. AmbepoDkar: I understand that they are mostl)'" from 

. Auatral1a. . 
JIr. PreltdlDt (The ~  Sir Abdur Rahim): Next ~ . 

FO]Q[ATION OJ' 'l'IDI UTILlT'I' COBl'OJU.TION IX RAft .Al'BIOA. 
i 1a. ·Slr Abdul BaUm Qhunavl: Will the Honourable Member for Oom-

~ r  please atate: 
t ADiwer to thw qU8ItfoD laid 011 the table, the qaeltfODel" beiDI .bleD6. 
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{a) wh"ther the Government of India have protested to the East African 
Government against the r~  of a body called the Utility 
Corpuration for controlling all lmports into East Africa as detrl-
menta! to Indian trade and commerce, and if so, with what ~. 
~  . '. 

(b) whether he proposes to lny on the table the correspondence on this. 
suhject. if any. pas8t'd between him and the East African Govern-
ment? 

Irr. '1'. S. PUla;: <a> and (b). The Government of India have jUBt received.' 
from the Government of British East Africa a communication setting forth. 
the-details of a proposal to canalise imports of certain vaiieties of ~  into· 
British East Africa through an Association of established importera. . This is. 
under examination. 

ComIoDl'lD8l'UB(l1JASBD J'OB.bDLU AND BBITI8lI GoVlDBlOlBlft'S ~ OOJrl'BOLLBD' 
PBImc RA.TES. 

tl88. ·Sir ~  HalbD QhUlDavl: ·Will the Honourable Member (or Com-
merce be pleased to state.. '. ' . 

(8) whnt commodities are purchalied by the Government of Indla and Hu;. 
Majl:'sty·s Government in India at controlled l'ates of prices imposed. 
by the Government of India; .• • 

.  t (b) the difference in prices between the controlled prices and the ~ 

mercial prices ruling in the market in respect of each of such COlll-
modity; and 

(0) whether he proposes to lay on the table a ~  statement of the· 
volume and value of each commodity purchased at controlled rate 
in r~ Indian markets by the Supply DepStrtmp.nt of the Government· 
of India? 

Mr. T. S. PUlay: Sir, the question should be addressed to the HmlO\lrsble· 
the Supply Member. t 

UIDTBD KmaDOM: ColDQllBOIAL CoBPOBATIO:5. 

+18'1. ·SIr Abdul BaUm Qhumavl: Will the Honourable the Commerce..· 
Member be pleased to stat.e: 

(8) if the information contained in: a Press Note which appeared sometime 
back stating that the Government of India had addressed His· 
Majesty's Government suggesting that the 'United .Kingdom ~  

lDE:'reial Corporation shbuld be wound up immediately after ,the. wnr' 
and that for the duration of the war henceforth the Corporation 
should not be allowed to extend its activities in India any further, 
is correct; and if so, what was the reply, if ~  received from· 
His Majesty's Government to this communication; and whtlther 
hI' proposes to lay ~ .correspondence on the table; and 

~  whether GoverDIpent have already replied to the communicatiolls, 
received from the Federation of Indian Chambers of Commerce 
and Industry on the «ctivities of the United Kingdom Commerdlil 
Corporation as stated by Sir Allan Lloyd, the Ex.Commerce Secre-
tary in the Couucil of Stu.ttl during the last September Session; if' 
80, whether the Honourable Member proposes to lay the corre-
spolldence on the table? 

111' •• '1'. S •. U ~  ~ The Government of !ndia have had some correspond-
enoe ,With Hls MaJesty s Government regnrdmg the activities of the United' 
Kingdom Commercial Corporation in India. It is not proposed to lay the cor-
respondence on the table of the House. 
(b) No, eMr. Information on certain points raised in the letter from the· 

Federation of' Indian Chambers of Commerce and industry has just been 
t' t 

t Answer to thi. q1l81tioD laid ~  the table, the queetionlr being abient.. 
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l'eCtll \'ed and it ill proposed to .send a reply to the Federation shortly. 
of ~  correspondence with Federation will be placed on the table 
House. 

UNITED KINGDOM CoMMDCU.I, R ~ . 

50& 
Copies 
of. the. 

188 •.• JIr. Muhammad .&.zb.ar AU: WUI the Honourable the Commel'ce 
Member ~ state if it is I} fact that the United Kingdom Corporation ie, 
~  thE' Indian market? 

Kr. T. S. l'1llay: No, Sir. 

THE RAILWAY BUDGET-J,IST OF DEMANDS-contd. 
SBOOND ~~. 

Grievances Of Railwaymen re oonditions of Servioe-contd. 
~. Lalchud -:avalrai (Sind: Non-Muhammadan Bural): Sir, when I was; 

!'8ferrmg to delays m payments, the Honourable the Railway Member demandtd. 
lDstancas. Here are some.' . 

The guards stationed at . ~  who get their wages on or about the 10th; 
of the month, were not paid their wa*es up to 18th in Decernber,,J942. 

In January too they receiyed their wages late. They wired to the Divisional 
Superintendent that they were starving and be given advance from station earn-
ings to enable them to carryon mI their wages are paid. 

The temporary staff when discharged are to be paid their wages within two> 
days of the termination of their services. This is the provision of the law, Pay-
ment of Wages Act. In August last, however, about 400 gnngmen were not paid 
their wages till the 6th day of the termination of their service. Thev were' 
roaming about o.t Pathankot station, llnd were encaIuped in open plots' irl! the- . 
railway colotJy waiting for the payment of their salary fm' five' days. 

I~  me also refer the Honourable Member to a public document' which also-
shows that these payments are not regularly made. The Honourable Member 
may peruse para. 9 of the Conciliation Officer (Railways) and Supervisor of" 
Railway Labour's Report for the yenr 1940-41, wherein it is stated thnt there 
were 3,201 cases of delay in payment of wages in 1940-41 as against 2,000 such . 

. ~ during the previous year 1939-40. 
When I put a question the other day as to why no penal action authorized' 

bv the Payment of Wages Act is taken when the irregularities are on the in-
e;ease, <the Honourable the Labour Member replied that' it was not considered' 
necessary. The late payments will, therefore, go on muJt.iplying instead of show. 
ing signs of decrease. 

Sir, my point was to show th. there "was no regularity in the payment.tOf 
salaries, and how can there be regularity in distributing foodstuffs to staff 
st.ationed far away at small ~  on the Railways. 

With regard to the payment of dearness allowance, it shuuld be based on the 
increase in the cost of living, and according to the Rau Conrt recommendation 
the allowance should be Rs. 80. 

One of the items in the tenDS of reference to the Rau Court was how the 
payment of dearness allowance 'should be regulated in case of rise or 
fall in the cost of living? The Court suggested a scheme of automatic increns!" 
or deereflse. They recommended Ra. 1-8·0 increase for everv !'i per cent. rise in 
the cost of Jiving. When I asked the Hqnourable the Railway Member as to 
why no automatic system of i»crease in dearness has been put into effect, he 
replied that he had left the inere'ase to be decided by negotiations. Negotiations 

.witll whom? .The Railwaymen's Federation. The tragedy is that even the usual 
half-yearly meflting which was due in January this year has not been held in 
spitc. of persistent demand. Employees are restive. At several stations on the 
North Western Railway they have refused to accept their salaries for Januar,y 
payable in this . month, as a protest against the Bol.ll'd's indUference in . ~ 
tion wjth the.ir demand of deameae allowance. 
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Another ve"xing problem is the ~  of the rental value of free quartet's 

ill the wages. At several places employees are deprived of tbe ~  of dear-
"neas allowance by this tnclusion. In the Central Government Dearness ~ 
. allCe Rules for other than railway seriants, the value of rent-free quarters is 
not iIl;cluded in the wages for admissibility of dearness . . ~. And why 
flhould it happen on Railways? No employee drawing RI!. 30 and over who ha,. 
not enjoyed the concession before August, 1928, will get in'a quarters. There-
fore, free quarters is a personal concession to some people of old scale, and ~  not 
a Cllmmon concession. It was ~  for hard conditions of service. Therefore, 
the house-rent should not be included in the wages. , \ 

I submit"in the end that it would be much better if the Honourable Member 
would take the question of this decision" into his hands, and if pe' is tQ consult 
the Federation, it should be called at onoe and something should be done imme-
diately as things are becoming worse. The Honourable Member may b,e 
knowing the situation-he also receives copies of telegrams-but we know that 
the employees, lU'e becoming very dissatisfied. I referred to a light strike at 
Karachi, and if these strikes are to be avoided; it is necessary that the" matter 
should be deoided soon. I personally think that food should not be given in kind. 
There are many difficulties in, doing so. But the matter should be decided SOOD 
in consultation "with the people concerned and to their satisfaction. It is no 
use fOl'cing a decision qn them. In taking a decision due regard should be paid 
to tlJe difficulties which will al'ise if relief ir to he given in Jdnd. }<'Ol' in!:tan"l', 
supposing Bn employee is living alone at a station; his family and children are 
tlt home. How is food to be given to him- and his family? I personally think 
thare should be the automatic system of increase in dearness aHowanee which 
I hElve already mentioned. . . 

Finally, I will again request the Honourable Member not to include the value 
,of rent for payment 'Of the dearness allowa.nce. Besides thi, the food supply 
q.Jestion should not be delayed and a decitlion taken hi the matter as early a.1 

, possible. " 
Mr. Muhammad ABbar Ali (Lucknow and Fyzabad Divisions: Muhammadan 

Hural): This question has been thoroughly discussed on the fioor of this House 
hilt I would simply suggest one or two methods which have come to my know-
ledge. I am told, Sir, that the "North Western Railway staff at ShahdBra 
Station are not getting their dearness allowance at all. Now, Sir, I do not see 

~  there !,Ihould be any discrimination in this matter. Sir, I am told that all 
the departments thers-the police, tne Notified Area Committee, ana the post 
ilfficps, are getting their dearness allowance but not the railway staff at Shahdara 
t:Hation. I • 

Sir, it is a fact that a poor man ~  make two ends meet at the present 
<lHY. I think that the Government ought to-look more to the condition of the 
poor rather than to the oondition of the rich. You may be ready to supply COal, 

, mat,erials and foodstuffs to the Members of the Assembly or of the Council here; 
but'it is to the dearness allowance of the poor people that you should look more 
Imcl more. I should say that it is not only the grain shops that do not supply 
fully: It is the cost of living which has risen daily. You do not revise the scale 
of dearneSB .llowance, so it is a matter of grave concern to the poor people. It 
is a fact that the poor men in your factories and on military duty cannot dot with 
good' hea,rts in their work unless they are paid properly" and unlesR they get thei!-
dearness allowance; to feed themselves ,anq their families. With these wordl, 
Sir, I resume my se&t. , 

111'. JIr&Dk ... .AD\IIoD,. (Nominated Non-Official): Sir, lom& of tbeHonour-
able Members have requested the railway ~  to agree to the principle 
01 giving Ii dearness allowance to railway emptoyees drawing up to Re. 250 P .•. 
In my, speech on the Rai'waI Budget, Bfr, I ma.de a lpeoial plea that a aearDe18 
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:allowance should be granted to those drawing between Bs. 100 to :Rs. 600. And 
I wish to endorse, and, if possible, to strengthen that plea. 

In his reply, the r ~  the Member for War Transport, did not hoI!! ~ 
any real hope in this matter. He suggested that the railways r~ r  ~ 
one of ,the many departments of Government, and they were not, 
therefore, in a position to take any unilateral action in this matter. 
But I would venture to suggest that ·the railways can, they should, 
and they must, take unilateral ~  in this matter, because the lailwilYIl 
occupy an unique position asa department of Government. I think I am 
.right in saying that the railways represent the only department of Government 
which is earning such e tremendously increased income as the result of . the 
efforts of its employees. And when I ask that this dearness allowance should be 
,extended to cover those who earn ~  Rs. 100 to Rs. 500, I feel sure I am 
not making an exaggerated or extravagant claim. If the position of thflse 
person" drawing these salaries is really analysed, you will find that . they are, 
cOlnlJaratively speaking, worse off than the menial employ'eeij. A man, let us 
say, who was drawing·Rs. 20 to,25 before the commencement of hostilities is, 
as the result of various allowances, drawing almost double that wage today. I 

,do not in any way begrudge the menial staff· their increased allowance and the 
doubling of their wages, but I do make a most emphatic plea on behaJf of thOStl 
in thE\ lower wage brackets, who are not getting a single penny by /way of allow-

~ . It may be argued that where II mnn, if he is drawing Rs. 300 to 400 a 
lDon1h, cuts out his luxuries and conventional necessities, he is quite able to 
meet the increased cost of living. Analyse his budget, and then ask yourself 
whether he can really make both ends meet. These men are not getting a 
single penny extra. by way of any allowance. They have to meet an increased 
,(fost or living. They have got to meet It surtax and surcharge. In some pro-
vinee.; they have to pay a professional tax. Most of ~ men have on an 
average a family of three or four childl·en. Owing to the lack of educational 
fucilities in the stations to which they $re posted, they are required, if they wRnt 
to educate their children, to send them to boarding establishments: and Sir, 
the avera.ge cost, per child, in a boarding establishment, for an Anglo-Indian 
en1ployee, is Rs. 40 to Rs. 50 a child. How can you expect these ~  to 
-edllca,te their childreu? How can you expect them to give tHeir children the 
minimum that is required by way of clothing, food, and toilet requisites? 

Sir, the railway administra.tion cannot aflord to adopt a policy of drift in 
this matter; It is not a question, as some railway officials make it out to be, 
,of loyalty or of patriotism. There is a no .IIL?re misguided ~  fatuous .argument. 
Is the Britisher less loyal and less patrIotiC, ~ he IS clamoun,ng for aft 
increase of wages? 'l'akc up a newspaper and you wIll read, ~  every ~  
,tha.t Unions of Miners and Railwllymen in England are clamourmg for an m-

I ~ of wages. And I venture to suggest that the cost of living in Englan.a 
has not risen, comparatively speaking, as it has risen in this country. I~ It 
necessary that before the railway administration accede to the elementary r ~ 
of ,iti employees, these employees should hold a. pistol to the head of the admJ· 
niatratioD; that they should back up their requests for their elementary rights 
by holding out the threat of a strike? I cannot understand the perverse men-
tality of an· ~r  which will only concede ~  rights of men when ~  
rights are backed' up with a. certain sanction. You place a premIUm 
-on bartering and strikes. I plead not for those who bargain or barter, but I, Jllead 
for your most loyal· workers, for thOle who refuse to r~  or to 
barter for their service, who refuse to· descend to the bargainmg methods 
of thE' market-place. I plead for their elemeptBry rightll. &.lieve me, when I 
uy that today a man drawing Rs. 200 i'() Rs. 250, ,even if he keeps his ~ 

, ture to.an ~ r  minimum, cannot make both ends meet. As I mentioned 
in my Budget speech, in t.he laBt war, J believe, the railways did ~  earn, as 
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~ U  as they are earning. today. Yet, in tbe last war the· railway admmistra-. 
tlon gl'a:nted an all-round ~ r  of wages, which uovered . the highest wage 
bruckets. I am ~  pleadmg. ~ the man drawing RI. 800 to Rs. 1,000, or 
more, should be given a dearness 'allowance, but l do plead for thOle gettina up' 
to lls. 500 ~ month. ~ ~  do ~  propose to do with your increased earnings? 
Are you gomg to ~ r  In treating . your men in the present niggardly and. 
~ .~ r  ~  that you are treating them? If you persist in this, tbeo 
~ will ~ ~  expOile the. r ~  administration to the charg,e that it -is 

gomg to use. I ~ lDcreased earnmgs to pay increased dividends to the share-
holders. This 18 a. matter ~  the most burning and, I sqpmit, the moat juatm. 
~ . .r ~ . If tJ.te radways refuse to accept the pTea, I am makiJlg, you 
Will mevltably undermme the thoroughness and efficiency of the workers, who .. 
today, form ~  ~  and backbone of your administration. I am asking for 

- a ~  which, I beheve, the railways can mll,ke to meet this real need of the. 
rallwaymen. ~  I. cl\n assure the railwuy administration that it will ~  
lead to greater effiOlency, greater keenness and grentel' enthusiasllI on the part 
of your workers. . 

Then there is another point which I would like to advert to on thjs omnibU&-
cut motion about grievances. 1 refer to the crying need of the employees on 
the Madras and Southern Mahratta and South Indian Railways in respect of. 1m 
education subsidy. I believe that theBe two railways are the only railwaYBthat 

_ are bllCksliding in this matter. All the other railways give a per capita subsidy 
to the children of rnilwaymen to enable, these railway men to educate their' 

'children when they do not have local educational fMilities, And may I submit 
thut usually the railwayman is posted to a station where he has either no educa. 
tional facilit.ies or facilities of 1\ most inadequate and t·lemeutnry nature? Afto,>' 
tho fonrth standard bH it; obliged to send his' children to a boarding establish-
ment, and today in the face of the increased and increasing cost of living, he· 
cannot. because you do not even choose to give him n paftry dearness allow-
ance, continue to educate his children in the absence of a subsidy> I am grate-
ful to those railways which are subsidising the education of the children of their 
employees. This subSidy is not a matter of favour or eonce;;sion. I submit it iH 
11 matter of duty which the railways should fulfil; it is the ear-mark and 
chdracteristic of any enlightened administration to cater, if it can, for the educa-
tioIJal nee(ls of its employees' children. I do not say that the railways can afford 
to grant free education-free elementary or secondary or high Rehool education---
to all the children of its employees; but you can help them to reduce the cost 
of their education by granting this educational subsidy. And as I have submit-
ted it is only the M. and S. M. and S. 1. .Railways which are backSliding in this 
matter. The other railways are granting it and I would be most grateful to the 
HOllourable Member if he would give his early and favourable consideration to 
my request and bring these railways' into line in the matter of thiR ~  
subsidy 

1If. T. T. Krlahnamacharl (Tunjore clI.m 'l'richino}>oly: Non-Muhammadan 
Rural): Mr .. President, I support the cut motion of my Honourable friend, 
Mr .. Joshi-I want the administration to consider the question of revising the 
dearness allowance, the question of revising the classificati9n of areas and the 
amount of dearness allowance given to workers on the basis of areas A, B ,and 
C. In the province from which I oome, there is a considerable amount of 
agitation among the railway workers on the question of classification of aFea!l. 
Any classification is bound to be arbitrary. Thougb there might have been 

. some justification for it at the time when the classifioation was made. If tho 
ruling prices of primary commodities are taken into acoount today, I ~ no 
justification for these classifications remaining now,. In point of fact. the cost 
of living ,in up-oountry areas whioh are classed Band C is perhaps in lOme 
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instunces, greater than the cost of living in the cities. The enormous rise in 
the prices of primary commodities, whillh has taken place in the last six months, 
has neutralised any advantage that workers in up-country s.reas might have bad; 
. and it must also be said that there is a considerable amount of heart-burning. 
Ilmongstthose workers who are in up-country areas who find that the cost of. 
living hali risen so much since the time when the areas were classified, and 
that their compatriots the cities are getting more by' way of deamess allow-
ance, while·they themselves are getting less. The question ofci'1'sification has· 
~  to be re-examined, I think, in the light of the prices now ruling all over· 
India. With the increase in the prices of commodities, there is little justifica-
tion fol' three classes. J must say that in my province, the cost of living in up-
c<!untry places like Bitragunta, about one hundred miles from Madras, is muCh. 
greater thnu Madras itself, and I would suggest to the railway· administratlion 
that there is an ~r  case for removing the grievances of railway workers and.-
if necessary, for abolishing this classification! _. . . 

The second point I want to refer'to is that tlhe amount of dearness allowance· 
given i", inadequate. The amount was fixed about seven months ago, and 
conditions today are not similar to conditions then. I might urge as an addi-
tion,al reason that in some European r ~  I would like to be corrected' 
by my European Group r ~ if I am wrong-t!le dearness allowance is given· 
on the basis of index figures given by the Calcutta Chamber ,of Commerce; 
and I helieve that the amount they are giving now works out to a fiat rate of' 

.Bs. 14-I am sure, the railway 'Y,orkers will not to be satisfied with this 
amount, but I think other organisati()ns have shown the lead for computing the 
allowance for Government to follow. You might Rsk how is this to be. achieved, 
how can you go on increasing the dearnes8 allowance? There must really be· 
a sort of moving equilibrium in order to fix the dearness allowance. It is true 
that tim dearness allowance must bear some relation ·to the cost of living. 
The questio,n of ~  because labourers are paid more, does not really comE' 
in. If the government have a moving equilibrium basis, based on the cost of 
living index, and increase the dearness allowance automatically, then the room 
for agitation will well-nigh· disappear; though it 18 true that there will be bard ' 
cases even then, anti ~ people might be dissatisfied; but , ... hat really has to 
he done is to remove th!'l major cause for dissatisfaction; and unless this is -donl3 
by means of a moving equilibr:ium and not a fixed amount--ten or seven rupees. 
as the case may be-the grievnncf,s are bound to exist. I feel that there is a cry-
in&, need for looking into these grievances of the railway workers, both as to the 
basis of the classification of areas and the amount of dearness allowance; and I 
commend to the Government the suggestions put forward by my frienn, 
Mr. Joshi, and others in the matter. 

The Honourable Sir Edward BlDtball (Member for Railways and War 
Transport): Sir, there are just two comparatively minor points on which I 
should like to toQ.ch before turning to the major subject of the motion. The 
first concerns the point which was made by Mr. Anthony in respect of educa-
tional assistance. My information is that the"Bubordinate staff, to whom I t.hink 
he referred, ilre .given on state railways an educationa.l assistance up to Rs. 15 per 
child and Rs. 60 per family; but I have no information as to what is given on 
the company-managed railways, and I assure him that I will look into the' 
matter. 

The st'cond point concerns the question of late payment of wages raised by 
my friend, Mr. Lalchand Navalrai. I will also look into that question, but I 
would point out, as I think he himself understood, that in fact there is a regular 
machinery for seeing tltat wages are paid up to date and there is ~  partic.ular 
a Supervisor of Wages under the Payment of Wages Act, who 18 ~ .  
charged with seeing that £he railways keep up to the mark. Nevertheless, of 
course, that does not absolve the railway administrations from keeping up to· 
the mark themselves, and I will takE' steps to look into it. • 
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On the major issue, I have already made two ~  to the ~  sinc.e 
February the 15th, on the subject of dearness allowance for railway workers • 
. and there is little more that I can add today. ,The Railway Department is 
,determined to see justice done to the raiIwaymen and to ensure that the bard-
ships of war and of high prices are'aE! far as possible mitigated having regard to 
the treatment meted out to other Government servants, both central and pro-
vincial. Whep. the ~ r  C01lDCil of All-India Railwaymen's Federation met, 
in Decelnher last in ~  they Bsked in substance either that the cost of 
living of railwaymen shouVI be ~  by the sale to the workers of ~ 

,clothing and other necess8l'ies of life at stabilised rates and that r~  should 
be opened and mobile vans provided in order to ensure that such necessaries of 
life were readily available to them, or, alternatively, that the deartiess allow-
ance should be revised .in an upward r ~ modified in its form and extended 
to other classes of railway servantS'. Soon after the House met the Honourable 
Member who is the President of the Federation asked for an announcement of 
the policy of the Railway Dp.-partment prior to the introduction of the Railway 
~ . This seemed.to indicate a natural desire that provision should be 
made in the 'Budget for  1943-44 for, a sum necessa.ry to cRrry out ~  polic;y of 
the Govemment in so far as it is possible to budget ahead, since the omission 
of any such sum in the Budget might be taken to prejudice the claims of lihe 
railwaymen. Sir Leonard Wilson and I were happy to make such an, announce-
ment, in our Budget ~ . A budget uUotJTIAnt hus been made fr.l· three 
crores of rupees for the provision of necessaries of life at cheap rateR which is 
Rs. 2lcrores more than the amount.' taken in the revised estimates of 1942-48 
. 'on ihis account. At the saine time itw8R indicated that the I,otal, cost of 
<learneAs nllowauce on the bnsis Rgreed in Augm;t, ]942, was Rs. five erorps per 
Ilnnum so tha,t the additional sum provided offers bAnetits substA.ntiRllv in AX-' 
, eE'RR of the dearness I~  RchemA now in operation. .  , 

l'he reasons for the delRY in the matter of details and for our .choosing the 
first olthe railwaymen's alterQlLtive met,hods of doing justiee to them, that is 
to suy, the method of' endeavouring to stllbi.lise their cost of living. have been, 
explained in my two previous speeches., Nor have WQ waited on the conclusion 
• of negotiations. before beginning to operate the policy" but We have, for' Borne 
time begun to extend the operntion to grain shops. Mobile vans are in opera-
tion on some of the lines. I mention this point in response to the point. made 
hy Mr. I .. alchand Na.valrai. '  . . .. 

But we recognise ~  there Inlly be delay in implementing to the full the 
policy of stabilising the cost of living and we 'also reCognise that some aspects 
of the present dearnesll allowance have com'e, under critici,sm. We are anxio)ls 
to meet the legitimate demands of the railwuy workers and have ,paid attention 
, to the claims of the different section!'! of the staff.. I have also taken note of 
the yiews expressed in this House. ~ a .result I am in a position to 'inform 
the Honourable the Mover that ,Jlertain modificatioDs in the dearnesR allow-
ance scheme in a favourable direction are under discussion although I 8m not 
'in a position to announce them'to-day. The reasons for this ftiJence 'are two-
,fold. Certain points are not finally settled and the Honourable Member would 
not expect me to make any piecemeal announcement. Secondly, and f8l' more 
importaJ;lt, it hl.1s been the poli(lY of the Railway Department pver since our 
Resolution of the 18th March, 1941, to endeavour to settle these matters by 
negotiation rather than by unilateral action. I am sure the Honourable the 
'Mover and the ma.jority of those who supported, him will agree, with thill 
principle and:I hppe that the tina.l stage of negotiations will be entered upon at 
'a very early date. Sir; in view of this stat<'lment, I~  Oppose the motion. 

1Ir. If .•. .T0Ibl (Nominated: Non-Official): May 1 ask for leave to with,-
.. draw the motion? . 
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'l'lt!:! Illotion was, by leave of the Assembly, withdrawn. 
IIr. President t'l'he Honourable 8ir Abdur l{ahim): 'l'he nl:l>..'1 is the Muslim 

League's cut motion No. 49. # 

Kr. N. K.. .Joshi: There is still time for the Unattached Membet·s .. 
Mr. Anthony has got a motion .. 
Mr. President t'flw Hou,)uTIlble tiir Abdur Hahitn): I do not ~  .it hert'. 

AIr. Nauman, Motion No. 49. .  • 
111'. If. K. Joshi: Mr. Anthony has a motion, Sir. 
Mr. President (The H.onourable ~ ~ r Rahim): M.r. Anthony has no-

lIlotiun in my list. W us there any nobce gwen of the motlon 'by Mr. Anthony? 
.J huve lwt got it in my li8t.· I understand it was not included in the Party.-
ill'l'angel1lent. 'l'lIen Mr. Anthony cannot move it.. . 
The Honourable Sir J;dward Benth&ll: Ou the puper which I have received 

there is. a statement that Mr. Anthony will be tree to move one of his motions,. 
but, I have no information as to what particular motion he is going to move. 
Mr. Frank B.. Anthony: I wish to move No: 12.on the List'. 
111'. President (The Honourable Sir Abdur Rahim): The Honourable Mem-· 

ber ought to have given notice of it. 
lIrtr. I'rIDlC B.. Anthony: I have given notice of it.· I 

Mr. President (The Honourable 8fr Abdur Rahim): No, 110. The Honour-· 
able Member ought to have given notice to ~r  that he wanted to move· 
Il particular motion and he ought to have uITlmgedwith the other Patties. I do· 
not-know whether the Government is prepared to meet that motion.' 
• The Honourable Sir lCdwa.rd Benthall: I have no objection to the motion 
being discussed, but I would point out that it is already the subject of a Resolu-
tion which is before the House and which will be discussed again in the month. 
of March. 
Kr. If. 111. Joshi: The Resolution deals with Secretariat staff, it does not 

deal with railwaymen. .-
lIIr. President ('I'he Honourlible Sir Abdur Rahim): Have the Government. 

uny obJection?' , 
The Honourable Sir lCdward Benthall: 1 have no objection. 
JIr. Prelldent ('file Honourable Sir Abdur Hahim); Mr. Anthony. 
Inadequate and ll/.uBClTy PTOVIBiot'8 fOT Appeals from Railway Employees. 
JIr. Frank B.. Anthony: Sir, I move: 
. "That I.he demand uudel' the head 'Railway Bon.l'd' be reduced -by Ba. 10()''' 
In his reply to the :>peu:hes on the Hnilway Budget th(1 Honoul'able the· 

Member for War 'rrlllll>port suggested that the picture I had drawn of l·ondi-. 
tiona in the raih .... ayswlls inclined to be ~ little picturesque arid even slightly 
exaggerated. But I can assure the lilonourable Member ·that those c'onditio'ns, 
though they may uot be of universal application, do exist very r~  (11 some 
of the. r ~ . I am most grateful to those raiiways which ~ . doing their' 
best to sntlsfy the needs of the workers, but, though the condltions \\hich I 
have described are not of .universal appliclI.tion, on some of the rll.ilWRj:i they 
lire of It 1lI08t unsatisf!lctory lIature. And any olle who is cOliversllnt ~ the!;8 . 
conditions cannot help but support this cut motion. I do not exaggerate when I 
say that. on some of these rai;waYR, particularly' on the G. 1. P. RlI.ilway, some· 
of the. higher offi;::er.;, though fiot all, do suppreR" any attempts (.n the f.'art 
of t·heu· staff to necul'(' redress, and llupprp.lls these attempts with gross ruth-
leRRne,ss. I do not doubt that they do it with the best of in ten'tiona , i"llt they 
(io i.t, 011 the false. notion that they ure helping to maintain the. diflcipline, 
prestIge und author:ty of the administration. I do not exaggerate when I Ray 
-and I do not indulge in picturesque language when I emphasise-that on 
some of the railways' men are being literallv terrorised into accepting the nina' 
humrinting conditbns of serviae .. It is not. necessary for me to stress 'rClt only 
tho' inadvisability bllt the sheer inhumanity of treating in this way men who. 
nre giving their most Joyal, most seutess and most devoted serrice in the. 
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, prosecution o£ ille war. As 1 mentioned in my speech on t.he ~  liudget, 
I have made a mO::lt extensive tour of India and visited numerous railway 
CI.mtres. And when 1 speak on this subject, I speak with an intiro.ate Imow-
ledge of the needt! and requirements of, the men. aIt ,is not necellt!ury for JUe 
to emphasize the increasing a.nd ~r  sense of' disillusionment w wch is 
spreadillg among the railway employees on some of the railW',ays. ,All ,that 

,-the men ask for is not preferential or special r ~ . All that ,t!ley usk 
for is a square de9.i. They ask that they should get ~ promotions and, the 
emoluments which they have earned and which 'it is the duty' of the ~ .  
Administrat.ions to give them. They ask that no map's prospects \arid no 

, man's career should be danmed because of ,the whim or caprice of -11, siUgle 
,railway ofii.cial-t.he whim or caprice which' is almost r ~  
throughout the different 'channels, of appeals., And the only way to lcl}ledy 
this position is to sl.lpply the knowledge and the certainty not only that the 

,.men have technical and paper rights of appeal but to ~  the knowle:lge 
,and the certainty th&\ every case will be ,really sifted and deoided on Its 
merits. Unfortunately, the subordinate staff on many of the railways today 
realise only too weJ that the r ~  for appeal are nothing mOl'e iiJan a. 

, matter of' tiresome official routine in which one higher official" rather oynically 
"and as a matter of mere routine, placeR hill rubber seal on the op.nion lllld the 
,judgment of a lowar official. In some ~  where ~  prospects GntI the 
,OlU'eer of a man are involved, there is not even the pretence ot an appaal. 
For instance, many of the railways ma.ke their' p"romotions OIl the pl'incil,le of 

• selection. There is nothing objectionable in ,this principle of selection. It is a 
very healthy a.nd good principle but when you give to an official unfottered dit;-

. eretion in this matter, there is always not only tht. pOSSibility 'Imt also the 
probabiiity of a man-a highly placed otHcial-being influenced not t ntirely 
by considerations d merit. He rna;\' be overborne either by the good 
looks· or the pleasing manner of tne recipient of his favour. I &m 
talking about male ~ . What, happens to those who' have been Fouper-
seded. I can cite to the ~r  Member not on the floor of Ithe House ~ 

. privately cases of men who have beel. superseded and remain silent because 
they are afraid of that evil on the railways-victimisation. I can 'cite the 

, cases where 10, 15,9r 20 men, men,_ ,with unblemishedreQords of Hrvice, 
records of service equal to, if not better ~ .  their more fortunate juniors, 
who have heen superseded for no ostensible reason. And they a.re not allowed 
to question the rea,son fot: their supersession. They are not allowed to ask 
why in spite of their, unblemished records of service .they have been superseded 

, anel over:ooked. An.Y attempt on their ·part t,o U ~  redress is sl!otched by 
'that bogey.of insubordination, which is the most abused weapon on the 
railways today. The moment a man tries to secure redreRs he is immediately 
branded as being iT!lIubordinate. Even where appeals 'are provided for, the 
,course of iustice ran best, be compared to an ohstructed and fetid I'tl'euUl the 
Drst appellate authority is usually the, Divisiollal Superintendent. After be 
'has dispolled of a caet.> , 1\ Rystem of checlts ('omes into operation which. ]nllkes 
the possibility or prohability of ' ony, redress ,not only r ~  bnt virtul\l1y_ 

'i,mpossible. Affer th Divisional Superintendent hBs dealt with ,lppeals, the 
next higher appellate authority can only be r ~  when the 'ower QHel-
lote, I\ut.horit,v giveR his sanction and approval. These i1iflerent gra(lntiollo;; of 

, offj!'inls in this ra.ihvn:v heirareh:v of officialdom are vested, with ]lower which 
are II ~  like those of a High Court of .JII(licntllre. Refore 1-111 rippeaJ 
can lie to thQ' ne'ICt hi!!her . r ~ .. , t.he first Ilpne'late authority hilS t.() give 

, its sllIwtion for the appeal. This is quite an IInnecel'!sary oostr11ction tll the 
natural C011rlle of jUf.:tiC'e. The men should obviouslv hn.ve the ,l"i.g-htto onpeal 

, to every higher appellate, authority, without the srtnction or the '\Tlt'T0vlll of 
, the lower appellate Rl1thority. AJt.hough the men have these paper l'ights o,f 

" 
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;.appeal, as I &lDphasized in ~ . speech on ~ ~  ~  railway ~ ~~  
-not Oru-bu"t 011 SOlUe of the rallwllyii make It qwte obVIOUS by th8Jl' aLwtude 
that they do Dot approve of these rights of appeal befug extU'cised. uy. ~  
employees.. I know Ot cases where men were auaid and nave beau. birlfold ~ 
putLmg up appeals and so long as your present system contlUues, tlltly will 
'contimue to be autuci of submitting appeals and elaborating their CUtles before 
an appe.late tribuluJ. i'hey know tnat even if they succeed-buCl.mlle they 
have beiore them the example of men who have appealed and have succead.,d 

. --they wdl slowly but . inevitably be ground between the wheels c.f official 
·.displeu.sure, because they dared to offend the unwntten code of the Hail ways 

, that no employee shou.d dare to question the discreijon or the suthority of 
his otlicial superior. There is this' tendencYJ this blind and ullinmgin!lttive 
.tendency, on the. parL of officials ,to· endorse the action, nght or wrong, ~  
lbwer officials. Thoy ~  in supporting-wrongly or rightly-the infalli-
bility of the railway official. 1.'he resl,llt is ineVitably not only injlolstice but 
terrible injustice. And that is why I feel that in addition to removing the 
.present unnecessary obstru'ction to the rights of appeal, there 'should l,p a 
final appellate trIbunal consisting ormen ~  judiCial knowledge and judicial 
experience. As far' as I am aware, at present, it is the Agent or the <lenera! 
Manager who constitutes the tinal appellate authority for all appeals in railwa." 

r~. I have hc.d cases brought before me and they are heart-breaking, 
because of the lack of knowledge of the most elementary rules of judicial 
procedure and evidence which is displayed by the average l'ailway otlicial. He 
is innocent of the most elementary principles of juridical procedure and you 
will find that even though the findings of the officials. are wrong the higher 
appellate authoribies blindly endorse and confirm the decision of the lower 
'appellate authority. The only way to reqress the situation is to E;!ltablish 
r .~  consisting of men with judicial experience and judicial knowledge. I 

-do not want to ~  any aspersion on the railway official. It is )lOt to his 
discredit, but he'is not; qualified either by training, by experience or by fduca.-
tion to bring to bear on the cases which he is required to decide a judici1Ll or 
·quasi-judicial frame of mind. That is why, everyday, you come across cases 
of the most flagrant vioIntion of the most -elementary principles. of judicial 
procedure and evidence,' which are confirmed .from appellate authority' to 
.appellate authority. I would earnestly appeal to the Honourable Member for 
War 'l'ransport to provide a natural and ~  right of appeal,' not only 
from railway authority to railway authority but to provide ultimately for a 
tribunal 'consisting of men' with· judicial experience, knowledge and training. 
If the Honourable Member does that, I assure him that he will remove ~ 
-only this bogey of im'lubordinatioll but this very real evil of victimisation. J 
ask the Honourable Member to accept my assertion that the Clurse of. the 
railways today is viC'timisation. If a man attempts to proceed by way of an 
;appeal, he is inevitablv victimised. You will J;emove this evil of victimisation; 
~  NOON. you will furnish a real tribunal where the men can hope to get 

real redress. I am not asking for anything unusual, extravagant or 
unnecessary. I am ~  for ,elementRry justice. You will (1ssure the wen 

~ ~  can and will get justice and you will necessarily establish more 
'8&tlsfymg conditions of seryice. You will make the men' feel tha.t the work 
-they h.llve Jriven :vou is a.ppreciated by you and tl:lat you will ~  to 
appreCIate the work whieh they are givipg you und will continue to givc Sou 
'and that you are ([Cling your best to meet their real needs. 

Sir, T move. 
JIr. President (Tho Honourable Sir Abdul' Rahim): Cut motion I'loved: 
"That the domand under the bead 'Railway Board' be reduced by RH. 100." 
Sard&r S&nt Slngh (West Punjab: Sikh): SIr, similar motions. h!lve hoen 

-discussed in the jla.,t· and the attention of the Government of India 11a8 been 
.drawn . several times to improve the rules of appeals in such a. manner ~ to 
make them renl so that confidence may be created amongst the employe,s of 
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otller Q.tlpart.WtlntB {,Il the Government. But. 80 ~ nothmg seems to 4&ve been 
dolle. Last year too, when speaklllg on thu; ~  I brought to the nOtIce 
of the uovermuent that the deCisions given by the, so-called appellate autho-
rity are llothulg .,llore than stereotyped orders for which Or seal might ,f.!S well 
have been prepared anti put on every uI'peal which an 'employee ~ to the 
department. This sed should have the words: "I do not see any reaSOil to 
ditter from the fin.:ling of the subordina.te officer" _ This is not the right of 
appeal. I pointed cut then what were the provisions of the ~  Procedl!re. 
Code in such matters and ~  they were enforced by the appellate court. 
when the 'appeals u.re ~  disposed 'of according to certa.in known r ~ 
laid dowu therein. .1 nope the new Member in charge of the Ra..i.lways will 
look into the whole question and will ask his office to prepare a note,based on 
the speeches made Wld .the objections taken in this House about this right 
of appeal. At this time I only want to point out the illusory nature of f>ppeals. 
by reterring to c;ert:J.in specific instances. , . 

Lately, there was a case on the North Western Railway in which <'1.'e I\srtar 
Singh was promoted by the order of the General Manager from Stationmaster 
Grade V to Stationmaster Grade VI. Somehow or other, the Divisiono.l. 
Traffic Superintendent of the Rawalpindi Division in which he was serving did 
not like this order of the General Manager. So, what he did was that after 
the order had been communicated to the person who was promoted, he with- ' 
held the promotion. When this matter was brought to the notice of the 
General Manager, he asked his e:x.planation, and then followed u. ~r  of 
charges made against him. :it'irst of all, it is inconceivable that a person who· 
appronches t.he Generni Manager for the redreSs of a ~r  when hll f"els 
charged with fancy charges of n vague nature, should lend to nothin'!. After-
all, he made an nppea] and he succeeded in getting his appeal being accepted" 
ann the General Manager asked the Divisional Traffic Superintendent to give 
him the Stationmaster Grade VI. Whut hls been the result? The o1'der was 
issued in November and he is to retire in May next and yet· he has not been 
provided with the higher post. Instead of that, he has been degraded to the· 
Rtntiontllllster Grade IV although his appenl was QClCepted arid he bad been 
asked to he promoted to Grade VI. He has not been kept. even in Grade V 
hut has been degru<leli to Grode IV. What is the value of the acceptance of' 
that appeal.? This specific instance I hrought t6 the notice of the General 

~ r anel yet hp. is suffering simply because he happens to be a Sikh and' 
the officp.r happens to. be a Muslim, Commynalism has gone so far that even 
when tha appeal hilS been accepted, he nas not been given his job. The· 
papers have heen retained so that, he may retire and the whole thing .. hould 
end in fiason. ".. ' 

!laulvl Muhammad Abdul Ghani (TiT-hut Division: Muhammadan): I The 
fIIP.rne thing· is ~ to the Muslim employees when the officers are of 
other communities. ' , . 

Sardar Set Singh: I won't claim that the otliers are not doing that. 
Now, take the case of another man. His name is Jagjit Singh ond he, 

too, was to be' promoted to StatiOIl;msster Grade VI 'and he was 'llso "rorking' 
in the Rawalpindi Division, His ~ r r has been' unblemished and he has been 
wor'kinQ' Ilta place which is a military station. He has been given chits ly 
the ~ r  offieers that his work is ve!y helpful to the Military Departmont. 
It was reported to the General Manager that he deserved r ~  '['he 
l>romotion has been given hy the General Manager and yet it has been ",itll-
held. He has appealed and yet no orders have bl3en passed. The orders will 
be issued at 8 time when he retires. These are specific instance!! whioh (·reafir 
discontent among th., emplovees. Nobody ran doubt that thiR rJiSCOJIltent i8 
due to the whims of the officers. What consolation can they derive from 
your Railway Budgqt speech in which you have paid th.em high eomplirtlent., 
for their 'Ioyalty to the service in which they 8re? What sort of l1onsotut,bn 
can, be dvive from this' compliment when he finds that in his individnnIt 
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cupncity, in spite of hit! al?proved service and in spite of his hard ~ . ,he 

. receives lIuch a trea.tment, simply because he happens to belong to a nllDorlty 
'conununitY1 Therefore, I 'draw ~  attention of the Railway Member ~  these 

two specific cases ill the h,?pe that h'c ~  ~ . into ,them. ~  BDy Memb6JI, 
of the Railway Boal'u reqUIres more defimte lDformatlOn. I WIl1 be r r~ . . / to give It,, 
• Similarly, is a mISe,. . . , , 

:r.tr, President (The HOllourBble Sir Abdul'" Rahim): I. r ~  that t,be 
Honourable Member is citing these cases only by way of Illustration, otherwlse 
he would not be in order Ij.S the ARsembly is not Ii cour,t of appllill. 

Sardar Sut Singh: J am giving the general principles. , ' 
1Ir, President (The Honourable Sir ~ Uahim): J allowod l.lim to 

mention those ~  becuuse I thought that If the facts alleged by him are 
correct that might be referred fiS 1\ justification for the ~  

SardarSantSlDgh: Similarly, the discontent of the railway ~  in 
the matter of ~  is so keen thut the sooner the Railway Board tnkes the 
question into r~  the better it will be. They will be rea.lly Ilompli-
'menting their employ'ees by ascertaining their grievances and not hy mere 
words which sonnd very holJow to these employees when they ,know that in 
the service 'they IIta not treated all huinan heilig'S. Therefore, I support the 
Illotion moved by my friend, Mr. Anthony, 

Mr, LalcbaDd lfavalrat: Sir, with regard to this questitru, this House hat< 
heard the complaints and the replies from time to time. Nothing hUH been 
done to revise the provisions with regard to appeals. Now, Sir, it is said in 
this cut motion moved by my friend, Mr. Anthony, that he wishes to discuss 
the question of inadequa.te and illusory provisions of the appeals from'the railway 
employees. May I go so far as to say that virtually these subordinates have 
got 111) right of appeal a.t all? What, happens is this. On every division; 
officers who nre subordina.te to the ])ivil;ional Superintendent are in charge of 
deciding, these cases. Whenever Ilny case comes up before the Divisional 
Officer for his decision, he knowing fuIly well ,that there is Ii right of appeal 
against his orders, and in order that there may not be any loophole ~ in ' 
his decision for appeal, takes thepa.pers personally to the Divisional Superin-
tendent who actually issues orders to the: subordinate under his very signature. 
Now, I Bsk what kind of appeal should a. subordinate make, when he has 
already received orders passed in thiR manner. You, say that the subordinate 
eRn make an appea.l to the Divisional Superintendent. Well, . when the Divi-
!!Iional Sup,erintendent has a.lrendy passed orders, how cun you expect thRt he 
will decide thes,e matters with a free mind or without any prejndice, He ~ 
already considered the case. He does not even "('.all fQr any explanation from 
the subordinate to decide his appeal, beClause in that C8se there will be SOIM 
seni.bla,nceof consideration and objection to the decision of tile Divisionl\l 
Officer. Sir, this is not a new matter, it has been discussed Qn several 
occasions in this House. ,We got some replies from the Honourable Member's 
predecessor, Sir Andrew Clow, to which I will refer presently, 

Now, Sir, I wish to point out that' the Divisional Officer who decides 
~  M,ses .doe.s not give. any grounds for it.lle simply" says that the subor-

d!nate IS dls,mlssed or dIscharged or something of the kind. Even the Divi-
!!Ilonal Supenntendent doeR not give any reasons for his decision on appea\. 

~  on what grounds ~  the ~ r . . ~ his 6ppeal either for 
reVISIon or ~  ~ r ,rehe!? On thIS pomt .. 81r Andrew Clow Raid last year, 
that he had Issued Instruct.lOns that grounds of appeal ~  grounds of revision 
should be recorded and communicated to the Ilppellant:, That was very good 
and I thought thRtpract,ice ,wmbe given effect to and something will be done. 
Now" I as}t, has that practice bee.nadopte4? No, These instructions seem 
to be B mere d,ead ~ r. Th,ey mUst belying somewhere, but T do not know 

, where, We ~ thIS questIon again and a.sked, if that practice was being 
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followed, a copy of thO!'e Instructlons may be ~  on the I ~  of .t.he House. 
What was the reply given to us? Oh ~ they are confidential. . How are we 

,going to know what those instructions artl and whether whatever the Honour-
~I  Member in charge-I mean Sir Andrtlw Clow-said was carried out in 
~~  or .lIot? One doe!! not know at. all. I think these orders should be 

piaceel on the tlible of the aouae that grounds should be', communicated to 
the appellant, or at any rate, the Honourable Member should see and the 
Railwny Board should also see, th.nt these grounds are Tery goOd and sounel. 
Whatever I have said is' 0. fact Ilnd I hope the Honourable Member will also 
see that the original decision IlS well us the deciRion 011 appeal ,is virtually 
by the same officer. I tbink that there should be two things. ~r  should 
he It provision for revision of the orders of the Divisional Superintendent. 
Grounds should be recorded o.ndcommunicated to the appellant. In that 

, ('URe the revision can be made to the O:eneml Manager and that would give 
some satisflWtio.n to the employee. Whut. now happens is this: if allY repre-
sentation is made against the decision of the Divisional Superintendent or if 
any appliclttion is made for being forwarded to the General Manager for revision, 
it iii withheld lIud not sent lip to the Divisional Superintendent. Wha.t is the 
tf!luedy? Therefore, I My Rtrictly spenking there iRno right of appeal. 

. As the Honourable Members know l:;ubordinllte l'ublic Services Commill-
"ioll has been starled on the North-Western Railway and is actually working 
at Luhore. Is it not possible ,tbnt appeals should go to that r ~  
Tribunal which is considered to beiudependent and disinterested? Why should 
not appeals he made to the Subordinate Public Servide Commission? What 
is this Commission started for? . Of course, it is for recruitment. I say apart 
from the work of recruitment it would be better if a. Tribunal which it dis-

. interested should be entrusted with the work connected with appeals, so that 
you are able to crente some confidence in the employeeEl' that their appeals 
are decided by 11 hody which is independent. . 

With regard to the point that grounds are not being given, 1 hope the 
Honourahle the Railway MembE'r will see whether the practice is being carried 
out or not nnd whether the deciding authorit.y is giving grounds on which 
appeals Itre 'rejected as well as those on which the employee should proceed ~ 
furt.her. I submit that the procedure followed at present ilil ~  with 
appeals is only futile llnd should, therefore, be reconsidered and CE!rtain pro-
visions hE' made'so thAt thc work il'l ent-rllsted to the PllbliG Service Com-
mission. . 

r~ Ill'e cases of hardship. J know of several cases in whic,h people ha ... e 
heen discharged by the Divisi'bnal Officer and appeals were not sent to the 
Divisional Superintendent.. Further .representa.tions were not forwarded to ~ 
(teneral Manager. Therefore, either these people had to sit quiet or they had 
to go to court, These subordinat.eR are not allOWed to go to court because 
tlley will have t.o incur so much ('.ost, especially when they have got a righli 

" of Rppeal in the department. I sa.y, if these people have got a right of appeal, 
it should he fonowed. Sir, I hope that this question of appeals, which haa 
heen agitnting the mind of the employee", since a' very long time and has beea 
brought before ~  from time to time, will' he considered seriously by 
the Honourable Member for Ro.i,lways. . 

Mr. X. M. oJ_I: Sir, T do not wish to speak at length on this motion, 
Thir; Que8tion has heen debated very often. Unfortunately, the- discontent that 
pt:evails IImong the l'flilwQ)' workers> on this point remains the same. Sir, the 
rRi1WtlV workerR do not feel that aA regards dismissal and discharges and secu-
rity of Rcrvice, t,herc is adequate provision mnde in their' serVice rules for 
their proteCtion. A railway worker is - dismissed and discha.l"gedsometimes 
very ligM1.v. Tht is the ~. The sa.me is the feeling as regards &.ppeal. 

~r  nre nppeal .ruleR existin!l In the service rules. But they feel that these 
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:appeals ~ timlj· nominal or: as my Honourable friend, Mr. Anthony, haH saitl'. 
illusory. People feel that these I~  ure not· looked into propeJ'ly at nIl. 
These' questions of dismissal Ilnd discharge Of appealS' Rnd dilmil'line were 
-considered very seriously by the Royal Commission and they made cert,llill 
recommelldatiolls. Some of these recomme,ndations were accepted hy the 
HRilwtl;V Board. ,Htill tht> feeling Ilmongst the r ~  is that. there' is 
not nlUch improvement wade, nlthough the rules hllve been changed to Home 
extent.. 1 feel, Sir; thllt, thet'e must be greater cure taken when people r~ 

.. ,dismissed or diHeharged. The root of the' evil is there and, ~ r r . when 11 

lIIa;l. iii to be dismissed ,or dischllrgerl, proper I>recnutionli should be taken. 
On this, the ROYHl Commisf!ion had made some recommendatiolls. The Rail· 
WR,Y Board hus not ~  accepted the recommendations cQmpletely. The Royal 
'Commission recolllUJl:mc1ed that if u mon is to qe. discharged or dismissed, he 
l'Ihould have tlle right of personHlly being seen by the officer who iF.!, to discharge 
·or oismlBR him IlQd he Rhould hln-e the right to be .accompanied by the repre· 
sentative of tl1e trnde union, if he belongs to u trade union. The Railway 
Board MR not, ~  thi!! r ~  fully. In· some cuses, they 
permit. It Wllll to hl' accomplIllied by another railway employee. 'fhe point iR 
if he is Rccompnniecl by another railwllyman and if he iR to he examined hy 
'fill Officer of thl' Rnilwuy, the railwayman ~  be expected to be frank nno 
·jntlependent. Therefore" the Royal Commission had re{lommended thnt the 
'Ullm to he discharged or clismissf:'d should be accompanied by u representat.ive 
·of the union. T· do not know why the Government of India should object to 
t.he representntive of the IInion accompanying the man when he WfiritR to 
-appear hefore the Oftcer. . 
Mr. President (The Honourable Sir Ahdur Rohim): At 12.40, the cut motion 

"Of ~ Muslim Leagutl Pllrt,y hegins. The Honourable Member should conclude 
• 'his speech soon. , 

Mr ••.•• Joehi: J hllve not much to 811y. I should Ii\(e the Honouruble 
Member to consider tbis qUestiOll very seriously, especially the suggestion nl'; 
regards the establishment of some ldnd of independent authority to ~ R  of 
"Cases of appeal. 
. The Bonouiable Sir Edward Benthall: Sir, thif';. motion is ~ attack Oil 
t.he impartiality of the senior railway staff. Now, Sir, on that geneml question 
SIII'Ollr Hunt, Singh ILsked that I, us n new Member, should look into the ~ 

·organislltion. ~I r  I eRme i!J,to the Department as a new broom ~ 

to Rweep away any cobwebs that might exist. I have looked among other 
things very en.reful1y into the ~ r  attitude Of. the Railway Administration 

I towards the 'staff. I have already recorded my opinion. I stated at n. public 
, meeting that I found in the senior staff of the RailwBY Administration not only 
'justieehut also humanity Ilnd I· am convinced that that is a fair flumming up 
~  thtl pOtilition. The accusation made today isdireeted partly against the 
-rules themselves, but mainly on their application by certain Divisiooal uncI 
;other oAicers. 1 have examined these nlles very r ~ . . Let me for ins· 
·tnnce, as an illustration, msntion one <>t two points with' regard .:to dismissul 
Rinee there seem to be aCC11sations in thnt respect. An Officer is charged with n. 
·crime 'fl)r which the maximum penalty is dismissal. He has to have a chargl:' 
sheet placed before him with seven ~ clear notice to study the oharge. 
'There is alsoprQvision for a' departmental enquiry if that should prove ~  

sary. To anRwer ~  point ~ by Mr. Joshi, he can be accompanied by 
Rnother railwol.Y servant. 
'¥t. If .•• lOllll: T should like.a representative of the trnde lInion to accom· 

pany him. ,  . • 
, .. Boa.ourabie .air 'EdWard BtJltbaJl: The railway servant may be 8 memo 
bel' of the union, . Then,Sir, there In'elml'P,le provisions laid 'down in thl'! 
~ .  Railway Establishment Code; Dir;;oipline ~  Appeal' Rules, whieh cover 
vllrlo\1S ospects of discipline a.nd appeal.· Thev provide that 8 record of the 

.  • n ~ 
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lSir Edward ~ r .', . 
penalties' should be kept and they lay down very carefully. is Rule 1721 what 
are the duties of"the ~  Iluthorities. In Rule 1720 it is' ~  that. 
every appeal shall be addressed to the ~  to whom the appeal is pre-
ferred thrQugh the authority frO!n whose order the appeal is preferred. Ln 
allswer to my Honourable friend, Mr. Anthony's point, I would point out tlt.at 
there is 110 discretion in the matter; it is simply all instructiOll as to the 
channel tltr6i.1gh which the Ilppeal is to be made. I should perhaps malte one 
other point in t!lat connection and that iii that. strict illstructionlt are laid liown 
that the executive authoritv who deals with the cases should not consult his 
suverior officer before passing orders on the case. That is ~ ~ r  that the 
officer who ill charged with the appeal shall not be prejudiced before he' sees 
the appeal. I think it is quite reasonable that the ,Railway Board ~  issue' 
furt.her instructions in that. respect. I am not quite certain at this short notice' 
what. the rules are 8S regards the appellnnt employee being given the reason 
for his discharge. But I am certainly aware that in many cases t,hat reaSOUl 
is given. .  . 
This questioll has come lip _ before the House on many occasions and as I 

have said before t.he debate began" it is in fact before the House DOW in the-
form of Il Resolution which haR been adjourned till Il day ~  ~ r . It wail 
certainly discussed in 1941 on a Resolution by Dr. Sir Zia Uddin Ahmad. 'He' 
tben !lsked that judicially minded officers should be appointed to look into 
appeals. . 
Dr. P. B. Ba.nertea (Calcutta Suburb's: Non-Muhammadan Urban): What 

does "judicially minded" mean? ~ 

The BOIlourable Sir Edward lIenthaU: You will have to ask Dr. Sir ZiG' 
Uddin; I think those were his words. It may have been "officers with 
judicial experience". However, the intention is clear. • 
In the r ~ of the debate, I think, it was amply proved that the· safe-

gllllrdsfor railway workers are in fact adequate, and that the appeal· rules are-
adequate. They do prOTide thnt the railwaymen shall get a square deal, anr[ 
as a result of that debate. orders were issued-I cannot give you the date 
off-hand-for the prompt. disposal of appeals. Sir, from my examination oJ t1;le 
situation 1 am satisfied that the system is 9Ound. I do not beIieve-l do not 
propose to debate the point-bl1t I do noh believe that the. provision for ~  

1>urposo of officers with jlldicial experience is desirable in the rlUlway adminis-
tration. I think the proper way to carry on all adminiRtration of this sort is 
to make adequate regulations and to trust your officers to carry them out,' but 
also to see that the officers -have the right ideas. It is the business of the 
Railway Department to Bee that, the offieers have those right ideas and I \\'iU 
consider taking up the question of the withholding of appeals to satisfy myself 
that the orders are not being neglected. . '- .  . 
Sir .~  Yamin Kha.n (Agra Division: Muhammadan Rural): So far 

they have been ignored aU along. . _ . 
'!he HOIlOUrable Sir Edward Benthall: No, Sir. I do not believe that to be 

true. . 
Sir ~  Yamln Khan: If that were not the case, there would be no-

complamts here. 
~ . Honourable Sir, Edward ~ I  Sir, we hear complaints from tim& 

to hme; bot I should hke very occasionally on the fiO!)r of the House to hear 
cases cited where men have been justly dismissed, because there are quite 8 
numher of them. Sir, I quite.agree with the Honourable Member wbo is in-

r ~  .~ there ~ ~  ~ ~ where officers cio not fully carry out tlie 
i.nstructions. So far as It 18 ~  m sucb cases, r think it is the practice to 
move sueh oftice1'9 ~ . are. ba4 With the .R~  to places. where they' have the 
~  to do with the staff. , Bllt J W8S not In ~  leut convinced by the C88e1f 
elted by my Honollrahlp friend, S",rnar Sant ~ . beCIIIl<tA T feel that he has 
not 'beard the whole of the story. SO.1 would suggestl that there are, ,in fact, 

o 
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.dozens of officers who Ill"e conscientiously carrying out their duties, und I do 
not believe that there is much the matter with the administration of justice on 
the railways. I would like the HQuse, if this motlOn is put. to the vote" y> 
.express themselves strongly in fuvour of the view that on the whole the raIl-
way administration administers justice to its statl. but in !View of the IUIS?-
rance which, I have given to the Honourable the Mover I hope tha.t he ~  
withdraw the motion. . 
Mr. LalcbaDd lIavalra.l: May 1 know from the Honourable MeInber ,why it 

is not possible to give these uppeals to the Subordinate ,Public Service ~ 

~  which is now worldllgi' 
.The Honourable Sir Edward Benthall: On the North-We .. tern Railway?' 
Mr. LalcJiaDd Nav&lr&i: Yes. 
'!'he HoDOUl'loble Sir Edward Benthall: Because that body is very fully 

.oceupied in taking up the ,enormous number of applications for uew appoint-
nlents. , 
Mr. L&lchand Navalrai: What I say ... 
Mr. President (The Honourable Sir Abdur ~ II  Order, Order. 

Honourable Member has alrelldJ made his speech. 
111', J'r&Dk 11.. Anthony: 1 beg leave to withdruw the motion. 
The motion, was, by leave of the Assembly. withdrawn. 

The, 

Recognition of Railway Muslim Employee8 Unions and -i'Bociations. 
Mr. Muhammad Bauman (Pntnll and Chotu Nngpur cum Orissa: Muham-

madan):' Sir. I move: ' 
"That the demand under the head 'Railway Board' be redu,'t!d uy Re. 100." 

Mr. President, Sir, there was a time when the whole 'idea of labour organi-
zation WDS ~  to the powel'S that be. Fortunately we have outgrown 
that stage nnd the necessity of organized lubour is universally aCCeIJted. 
What is the principle underlying the organization of Labour Unions? The 
labourerg individually and in scattered manner would not· have influenced 
their. employers to give them ,humane tl'eutment, Ilnd.for this purpose n bar-
gaining capacity had to be acquired by collective strength of a class of labour. 
There is, therefore, no question of recognizing or not l'ecognizin'g labour unious 
as slIch. The only question which I am to urge before the House is whether 
the princip'e of recognition can be extended further to include recognition of 
Muslim Unions und Associations or Muslim Railway employees. 1 and :ny 
Party members-the Muslim I..eague Members-ha.ve taken some pains over 
:this matter and have been examiuing the whole 'issue for probably over ten 
years and the result of our pains have led us to believe, and we have (\ome to 
the in-csistnble conclusion, that 'in the peculiar conditions obtaining in India 
-such a devel.opment is not· only desirable but absolutely necessury in the 
interest of the labour nnd in the interest of the administration. For, lifter ail. 
what, purpose dQ these unions serve? Wbat do they stand. fOr?' The whole' 
justification for the existence of a labour union is to ensure to the members 
:t11.e hest working conditions which " ~  the loolting after of individual 
~ r  grievl'lI1ces in specilll circumstances and to see that large masses of 
labour are not left to the mercy of the employers. Therefore, as leaders of 
Muslim public opinion, we have before us the immllllse mass of Muslim labour 
'and railway employees organized under the name and style rJf '.'Railway 
Muslim Employees Welfare League" at Calcutta and uitder the name ~  
"'RailwayMUBlim Employees Association" at Delhi, Lucknow :lod Labore, 
whidl represents most of the 1'4uslim ll.ailwav employees and _I workers on 
,different Railways in Indio.. " • 
W,e are only ~ ~ r  ihe question 'of recognition of partlicuhu Imions 

·organlzed denomlnatlOnally under these names. Once, therefore. the question 
-of recognition of labour unions has ,been accepted, can it be argued by any 
emph>yer,. much less ~  a Government, that Unions of thousands of employees 
1Ihould not be recogDlzed because they consist of a particular naflion or mem-
bers ofa particular, re1igion-I mea.n the MuBsalmans. I cannot imagine any . 
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[MI', ~  Nauma:n.]. , 
fOl't:e of· argument whenever ~  has been ~r .  ~ I  while· r~~  does 
not object t<> the representlltton or 'recogmtll>tl of umODS, fuey do obJect to the 
recognition of unions or a group of ull'.ionl' btlcause .the membewship COl1sists of-
Muslims, .Jf the argument is that the ~r  of. 11 pamollllar ullion should· 
not l'OIlSist of a particular cl8RIlOf people professing a particular ntigion, then, 
1 suppose, all the ~ ~  in Europe should be disnffil'iated ~  ~  . ~. 
Christians und Chnstlans .aloue. If that urgument· hud /lny force, miernatlon· 
Itl labour cOllventions should huve' established u rule that no l.bour, • union 
could he organized either by a certain clnss of people or It nationnl(ty or by 

~ I  of a certain ~  or religion. Now, Sir, whnt are-the-ueces· 
sary eondi.tions which u labour organization should satisfy? That is the only 
[luBstion which an employer should . look into Bnd which Government is elltitled 
~  see into, Certainly it oj!,! the mei'nber8hip lind the orgllllized w(lrkhlg. of the 
~  union. These can be the only test and nothing else. Whether It labour· 
lmioll consists' of people belonging to Ii particulatreligion, ·or of poo})le belong· 
ing t·,) II r ~  particular creed shotiM not he Ii plell for refusai or deninl·?f' 
recognition. If it consists of a peopl(' of o' particular religion, it cannot. ~ ~ 
hhat ~  are doing something which is against IIny principle of II lahollrorg",m· 
IIRtiOll or is contrary to IIny Internl1tional La.bour. Convention-

Another point which· I have got to stress il!l· this, ~  thllt 11100111"' 
unions have been organized and r ~  in India und arE' in fnrf working 
order, ",ecllring to its members that preten(.w of lIO.vuntHge that iii i. posSibJl" 
for unions in this country to secure lit the moment. ·r I ~ ,the' ;v>;Ol'd • 'pre-
tflnce" particulurly, becllllse I still believe thnt l(lhoUI' {minns 1Il'C. not strong 
enough. to he IIble t.o squeeze those UdVUlltHgc", Hud tho",c r ~ ~ conditions 
which they are capable of in other parts of th!' world. 

~  &ir, Muslim labour have not heen, IIble to seclIre even thut much. 
Mlisl!m l!1boUl' and the employees al'e lIOt repreRl'lltea 011 those ~  except 
only n few who have been included in the Jist to 'exploit tilt) prh:ilegeo of the 
Muslims. . I need lIOt go fUlther into thnt argument. Probuh6-it P.' no secret. 
wh.v !lnd how it has not, been possible to hnve Ollfe IIno the s""lIe: IInioll f(Jr the 
two IllltionR in this country. The leadership of those unions Wl'ttd'I hn ve hcen 
recognised hus remained confined to the memhers of lhe otber eommunity, T 
meun the Hindus, unel to thoMe of the other IJoliticIII creed, I mean tht Con· 
gress, Nnturally, it haR not heen possible for rnembers of the MuslIm J4lngmv 
or 'other" to include themselves in that union und ol'ganization, That is the 
point which I particularly want to stress. On the one hand tllOfle union!; are· 
unlile,· the leadership of Hindus, and politically under Congress influence, On 

~ OUlfJr hand they lire predominantly ot those sections of religion' with ~ 
ullfort.ul1utely in this country, we have been hfl\)llg"bitt'er relations. Whether·' 
we (lull it lort,unate 01' unfortunate. the Jlosition remains where it is. The fact 
Cllnnot. he denied, 'At least Muslims. are not represented. Muslims have ~  

uloof. ~  ojf Government refuses to recognise the Muslim organizntjoll, it 
~ that GOIiernment is denying to the .Muslim employees and workers what 

they tlrl' ~ to non·Muslim 1abour on the. RnilwlIY!l not so in fonn of' 
COlll'Be, but in fact 'on u' pretext nnd ~  . which cun hM-e no justification, 
bec8Uloie when you ~  things, you have got to examinE' thin'tEt under the 
conditions in which WE' are., You cnnnot bring in the plea of an analogy 
from Europe and say that beoause it is not. happening thel'e you hnve some· 

. ~  for that sort of tradition. Unless the conditions are ~ . the· 
nnology cun be of no importance. 'As a matter of fact we ha:ve been stressing· 
t·his is;;Iue for many years, We moved ~ and have· ~ insisting on that 
indirer:t.ly,from 1985 onwards. I ~  a cut motion in 1989:. then IjJil: 1940·41 
n180: in 1941·42. we. walked out 88 .. 114 protest for the treatment which the-
Muslims were· r ~ by the. Railway . Department of the. Government. I 

And one of ollr grievances, then also. was the refusal of recognition of Mualim, 
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eUJployees' UoiOllS .d organizations. It may be unfortunate. in the opinion 
of the Honourable the Member for TranspoJ;t or other. Members of the Gov-
ernment. but we have to face facts. We cannot work under delusions for II 
... ery long time. You have got to know under what conditions you have to! 
work and shape your administrative policies. Weare not represented ~ 

those unions and Muslims who have taken u separatist position in all walks· od 
~. for good or for worse, are not included in those unions of the othezt 
nations existing in this land. And ~  you still ~ a stiff neck to the Muslim 
employees unions' demands, you are particularly penalizing .them for 110 fault 
of theirs but only on account of your own Utopian ideas which you ~  COll-

ceived for reasoos better known to you and which defieR all principles 0\ 
equity and justice. From the purely labollr standpoint, it should be ill 1-
mllteriul whether the union consists of members of one religion 01', not, provided 
it is big enougb and organized enough to be capable of recognition. If you 
find that all the other factors are there justifying recognition, I do not ;;uppose 
there can be any force in the arguments for deniol by the Government us 
employers of labour. We Muslims of India have decided upon U pllrticulal' 
COllrfle of action and that r ~ of action is certainly not before this House 

I for r ~  ~ ~  of ~  is kllown to every Member pf this ~ . 

We ure qmte deCided 10 our mmds that, Musalmallil are 11 nattOn, a ddiereut 
Dation from the Hindus, and we are determined ~  our national ~  

I shall find expression 'in all the walks of life, whether it is in general politics, 
, or in representations to the Assemblies. Councils, local bodies, in labour unlona or 
anywhere else. We have taken a definite stand and as I said. it is not for the 
approvul of the HOllse or for the approval of the ~ . . 
1Ir. Preaid8Dt (The Honourable Sir' AbdUl' . Rahim): The Honourable. 

Mtmrber's time is up 
Mr. Muhammad X.1IJIlAD: We have taken up that stand ,on' these ~  

and I would say that when we have decided in ollr minds th.at we are II differ-
ent nation from the Hindus, we are determined that our nationul cJ1ist.ence 
cannot be buppressed ill any walk of life and we must have tt separat{· axitill-
once in all r ~  administrative or otherwise., . 
1Ir. Preald8llt (The Honourable Sir Abdur Rahim): The Honourable Melll-

ber'!! time is up. ,'-
1Ir, Muhammad X.um&Il: On., these grounds we want that, the Muslim 

uniom; and employees' Bssociations should be recognised by the G·overnnumt. 
With these words I move. . 
1Ir. Prea1d8Dt (The Honourable Sir Abdur Rahim): Cut Motion mo,·e.d: 
"That t.he demand Wider the head 'Railway Board' be reduced by RI. 100." 

Sir Hugh Baper (Government of India: Nominated OffiL"ial): Sir, r would 
explain ijlo.t my intervention at this stage ia to place befote the HOllse, in bJiief, 
the background' to this question. I should here emphasise that we understand 
that we are dealing solely with labour organisations. In the motion which 
was moved, my Honourable friend, Mr. Nauman, referred to associations, and 
I think it should be clear at tbis stage that we are yery definitely referring. to 
labour organisations, as that is what unions or associat,ons, whichever t,he,v 
may be called-which are recognised by railwaYlI-in fact are. The I ~. .  . 
1Ir. Kubammad Xnmaa: May I ask the Honourable Member-T could 

not follow him? Do -you mean that the word "union" should he the onry 
word. or do you ol)ject to the word "a8sociattion" being there? III thllt thf" 
idea? \ 
Sir Hugh :Raper: I was endeavouring to. confine your case, 'HI I understood 

should. be· so, to aotual labour organisations. .  .  • 
JIr. KuhlllUllld "1UIWl: Yes. 
Btl' Hugh ..,_: I merely' wiahed to make that quite clear. 
Mr. ·.uIlllllmld .MIIDUl: Railway employees' unions-that meRns labour 

UDicma. 
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. Ilr Sup Baper: The aims of these laboU1' unions or ussociation!! is to fur-
ther the labour interests of railway employees as a whole and ,not of one plft-ri· 
cuiar community. The railway administrations and, naturally, the Railway 
Board 1\180", are hound by the Government of India rules on this subiect. They 
are cOllt"ined, 80 far as the railways are concerned. . . . (Interruption) 

Mr. Prl81dent (The· Honourable Sir Abdur Rahim): The Honourable 
Member should not interrupt. 

Sir Bulb Raper: ... .in State' "Railways Code, Vol. 1. l'hose rules 
provide that recognition will not ordinarily he granted, .. or continued, to any 
Ilssociation unless it complies wit.h the following conditions: (1) it must con,;lst 
of a distinct class of Government employees, (2) all Government ~~  of 
the same class must be eligible for membership, and (8) it must be registered 
under tl1e Indian Trade Unions Act. These are the' rules upon which railways 
nre wvrking. The question of the recognition of associations of Goyernment 
servants formed on a communal basis has been under consideruvioll' mllny 
times. Hut onE> of the very important conditions regarding railway union8 is 
that every government employee of the 88111e claslI rmlst be eligible for mem-
bership That very definitely rules out, the communal union. We believe 
that there is an excellent 'Case for unions being organised for II particullll' class 
of workers, whose .interests would be the same. . So far as Government em-
ployees' nrc concerned; railway workers have different ~  than the Post 
and Telegraph Department. workers. That would be one division into c1usses. 

r~ is the further division within ~  'brood classes, one, n. very suitable 
one, thut has been adopted, .is between line staff and workshop staff. There 
is another; the ItCCountR staff have their own union; but each of these unioni 
that exist must be open to membership to every .member of the fi!taff of that 
part.icular class. . . . . 

Mr. KuhammAd :Nauman: May I Ilsk 'one questiou? Supposing the 
Muslim 'employees association make it a rule that they will not debar the 
people of another religion, will Government recognise, that, in spite of that 
name-Railway Muslim Employees' Association aqd Railway Muslim 
Employeei\' Welfare League? 

Sir Hugh Baper: I would reply to that firstly, that each case has to be 
treated Oll its merits, undsecondly, that in the unions that have been r ~ 
nised we are not aware ofa single one .that haa refused admission to a memper 
of any commumty. There is ~  Q. limit .to the number of unio?s which, 
an individual railway can recogD1se. It IS a ddlicult matter for a railway ad-
ministration to have dealings' with 1\ large number of unions, and likewise if 
there Ilre u large number of umons, there' might, be. conflict' amongst them; und 
80 it hl\8 been the policy hitherto to endeavour to keep to' within reasonable 
limitK thc number of unioos that are r ~ . F'urtbermOl'e, if the number 
o! unions should· lDultiply, the number of unioJ) officials would also multiply 
and I think our already very harss8ed district and divisional officers would 
hav'e a very considerable alDount of their time spent in trying to ensure level 
and fair treatment to one and all. 

Another point that I would.likti to Ulake is this; thllt although from our 
experience we have found that there is considerable difOOuUy in having a num-
ber of unions recognised by one administration, the difficulty that ,,'ould be 
present if there were communal unions would be very greatly enhanoed. The 
working of railways depends upon the eBprit de corps of all. the cl08est 00. 
operatior. of all. If all members are . ~ of one un'ion, *e should-lind 
we believe we d()---ll6Cure that co-operation 10 full. ., , 

Ill ••••• .1'_1: Sir. this question was discuued, I think, In 1941 on & 
Uesolution moved by one of the members of the· Mnalhn' League I!ar:ty. I 
took,part in that discussion and 1 have.alllo.liatened to,thelijl8eOh of my Hon-
ourable friend, Mr. Nauman today. ~  Muslim League party bas 'not yet 
told us why separate unions are neceBsary. It is not enough to say ihatthe:l 
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Muslims are a separate nation and, therefore, they should have separate 
unioDflI .  " 
. Xr. ·]luhamm&cl Xauman: On a point of personal explanation, Sir ..... 
,1Ir. Prel1del1t (The HODQuruble Sir Ahdur Rahim): The Honourable Member 

has made his speech and should not interrupt. 
1Ir. X. K. Joshi: I have Iist,ened to t,he speecbes in'1941 and I listened to 

·,he speech, of my Honourable frit'nd, Mr. Nauman, now. If they can sayar 
.point out how the interests of the Muslim workers have suffered, 

1 p.M. then certain Iv it will be a matter for consideraticn whether for she 
prctection of the interests cf the Muslim wor1!:ers there shculd be Muslim orga-

~  or not. The only reascn given is that the Muslims are It separate 
nation, therefore they must have a separate union .. I think that is not con-
vincing. My Honourable friend, Mr. Naumall on this occatlion and on pre-
violls occasions too hud said that the trade union organisations Ilre dotninated 
by the Congress. I disPJlte that fa!!t, I challenge that fact. It is not true 
to sa.,)' thut. the tradt! union lII'}VCmellt ill this C()Ulltrv is dominated by the 
Indian Naticnal-Congress. • 
. 1Ir. Muhammad Xau,maD: It is predomiulI.ntly COllgrest>. 
Jir. N. ]I. lothi: In the trade union organisation with whieh I am associat-

ed, namely, the All Jndia Trade Union Congress, there are' mdividuals who 
belong to the Indian NlI.tionnal Congress, ~r  are individuals who belong to-the 
Muslim League, there are individuals -,w1!c belong to the Hindu Mahasabha, 
and there ure individuals ~  belong to the Liberal Purty. There are also some' 
individuals who beloqg to r ~  other parties. . 
lIr. 'J[uhammld Naum&Jl: But it is predominautl:y Congress.. . 
1Ir. X ••• JOIh1: The All Innia Trade Union (Jongtes!! is not dOlninated by 

. any one r ~ . Let me also give some information tOo my Muslim friends 
here that one of the rules in the cOJlstitution of the All India Trude Union Con· 
gressis that no resolution on politics should be passed unless there is a three 
fourths lilajority (Interru}ltion) aud this rule prevents a eontroversinl politicill 
res()lution being passed. There was an ntt(wk made on the leadership of ~  

trade union movement.. J urn not one of the leaders and so I do not think 
there was a.ny attack on myself. But my friends cf the Muslim League must 
rNlleJDher that there are 110 Hindu interests or MuslHII interests to be serven in 
the trade Uni()ll movement. The j,l'adt' union movement iR an economic move· 
IDent it is a movement intended to protect the economic int·erests 
of the working classes in this country. So ~  as there is 
no-discrimination made by the employer as regards w!ges and other conditions 
of service between Muslim workers ann Hj,du workers; there are really nc 
interests served by the Hindu workers trying to dotnin!!te that organisation. 
As II. matter of·fact, it is in t.he intere!!ts of the labour movement that no section 
tlhould nominate nnd cur endpRvour always is to make -the crganisaticn aa 
uIriversal and as representatIve .. as possible. Therefore, the del\l8.nd made by 
the Muslim League that the Muslim.crganisation should be recognised is not 
a reasonable one.  I repeat again, let them make out a case that the interests 
of· the Muslim labourers have suffered. Thev have nct suffered and if they can 
point out, then certainly I am prepared to consider the question whether there 
should be a separate organisation. 
1Ir. II1ihammad Xaumu.: We have pointed cut. 
Mr. If. J[. Joshi: My Honourable friend quoted the :lames of !Jome organisa-

ti(ms-in Oa;)c.utta.-and' ~  I do not live in Calcutta. nor always ill Delhi. 
but, I am. ~ . ~  the labcur organisations in {;his ccuntry, and 
the orgaDlsatlOns whICh have been referred to by my Honourable friend have 
not yetoome under my I ~  except in the Legislative Assembly. I shall be 
glad to know as to the organisations which have got soule strength, which have 
got a large membership. . If they exist, I shall certainly have an opportunity cf 
discusaiJlg wits t,bose membe1'8 why they want a separate organisation, _ but I 
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~  not yet come into contact with them. '!'hut is my experience of nearly 30 
years in the csse of labour. I feel that the Muslim workers themselves have 
[lot yet shown \l desire to buve a separate organisation. You have named 011& 
or two small organisations, but I can 'name uny number of organisation, in 
which there are u very large number of Muslim workers, for the very good l'ea80n 
thut. there iF: 110 claRh of interest at all. You have given some example of an 
orglUliRation which hardly exists. Nobody knows (lbout it. I ~rr .  
Give us some more information. 

Kr. :II\Il1ammad X&1UDIIl: What ·more. information do you want?' 
JIr. If. ~ . .101hl: 1 want you to give 130me·information 0.8 "to th.e member-

ilhip, us to the clss::! of members, what work t,hey do--Iet us have ~ informa-
tion. I am not agaiust considering your case. If I find .that the -interests of' 
the Muslim workert; IImffer, 1 shull be the first person to say that the Muslim 
organhmtion should be recognised, because workers' ktterests come first, and 
iutereRts of the politicians must come afterwards if the politicians should have 
any sepllrute rnteresb; from the workeri!. Last time I had made one sugges-
t.ion to. III)' frielJ(ls of the MusliJ:n ~ ~ Purty. They feel Home umollut of 
jealoul!i), for tht! Cong1'8a:;a:; 01' they feel that the Congress has got. more support 
"mong the labourers. 

JIr. Muhammad R&UJD,&D: Certainly not. 
Kr. X ••• JOIhi: I d() not agree with that statement in the first place" 

that the Indian Xational COllgress has got a dominating voice in the Trade, 
Union :\Idvement. We have got nil sorts of politicians-there art' communists, 
there are socialists. ' 

Xaul&D& Zalar Ali Khan (:East Central Punjab: Mulw.lIImadan): But please-
don't !;sy that we are jeolou!:I of the Congress. 

Ir~ If. :II. JCl8hi: 1 am glad to hear thut you are not. 1 would suggest to-
~  friends of the Muslim League l'urty to take a little more interest in 'the 

welfure of the working claslfes. 1 have watched the working of tihe Muslim 
J .. eague Pnrt.y in this Assembly and I ·,feel that ~  this quel'ltion of recogni-
tioll (If Muslim Elllployees' Uniollt!, they hUH! llot shown much interest in the-
labour llIovement. ! would suggest to them to take some more interest in the' 
we1£a1'(' of the Muslim workel'S and then they w1H find. that they cannot take Q 

separllte intereMt ill the welfare of the Muslim workers because there is no-
seplIrnt.e :Muslim welfare. I would suggest to them to make young men imbued 
with the sph'it of Rel" .. i(le of the ~r  class of people ill this country. If more-
Muslims corne forward, I (Ull surEl thnt the Muslim and Hindu workers will work 
in common in the interests of aU tje workers. I. thetefore. feel that the case' 
whieh is placed ,before the House is not II rel1sona1>le one, and 'so fal' as I can 
see, it cannot. be supportedbec8use there is no need for separate organisations: 
of Muslim workers. 

Kaulvl ~  ,Abdul Gh&Di: It .bas been pointed out by Mr. Joshi" 
who professes to be the lender 'of labour all over Indin, that no case hns been 
made out, for recognitiOJl of the union called Muslim Union of Uailwtly 
Emplo;vees. If my Honourable friend will care to see the object of these unions 
of the railway emplo;vees. he will realise that it ill nothing except for representa· 
tion or redress of their /?l'ievnllces so far as ruilwn.v services of a particulat.' cl88s, 
sav the lower services. nre concerned. If Mr. Joshi will take the trouble of OOD-
su'ltingthe latest AdminiRt,ration Report on Railways, Volume I, itdll giveR out 

r ~ thnt in the rAilway "1ervices to-day the representation of Hindus bas p:one Up' 
from 25·47 to 84'42, t.hat is a rise of ~ per cent .• during the eight yean oom-
mencinjZ from the period 19M fo 1942. 

JIr. X, •• JOIhi: That is '0. political question. 111 DRS got nothing to do· 
with the lIn:ionll. , 

Jlau1vt ,:IIuhammad AbdUl' Gb&D1: During the IlRme period' the percentage 
of MllAAolmnns hnR gone up o1)ly ~  1'98 per cent. See tile r ~ IJr 
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1934 ~ Resolution ou communal compoaihlon of the serVices was passed, 
Whut .is thifl position due to? It is entirely due to the Muslims being under, 
the i.nfluene€ of the so called nutional Unions which are entirely or almost· 
tmtirelJ composed of ~I ~. The Z\hIRnhlllln!'! hl\ve no share there, The 
Mussahmms wanted to have a sepurnte orgllnisutioll of their OW1l and they 
want to advance their cause from that platform, Now, you kJ10W the 
attitude of the people in thi" country, Take thl' case of the last Civil Dis-
obedienee Movement. My Honourable friend the Railway Member will COllie 
to realise the position when he knows thlit 1\ grave situation was averted by 
the Mus8ulmal1s keeping themselves aloof from this movement.  Other"·ise .. he 
would have seen the consequences on the, l:Hate-lllanaged and Company., 
nlllnllged railways if the MussalmBlls had joined the movement and dnmaged 
the communications, Then the Member of the Railway Board would have 
come to his senses. Hulas are 1I1ade by humau beings. They are not ~  

rules. ~ I R ILre ever changin£{ lind they aft! changed to, suit the occasion, It 
iF; high time that the railway authorities listen to the voice of their Muslim 
employees.. There is nobody to voice ·their grievances. My friend here has 
mentioned the I!.ames of several uuions ~  are entirely COJXlpo&ed of ~ . 
Illlml!. My friend, Mr. Joshi, wants to know their number, It is 4,000 m 
Caicuttu, two thousand in Lucknow'Rnd so on. It is not 8 union of a few 
persons. There ure thousands at every pio('e. ' 

1Ir. Pre8ldent (The Honourable Sir Abdur Rrthim): The Honollmble Membel" 
('fill ('olltirllle hiR 1!.peech nfter hmch. 

The Assembly tlwlI Il'ajollrned for LUi1ch ·till Hlilf PIISt, Two of the ~ 

, The ASRemblv re-assembled ufter I.ullch at Half Past Two of, the Clock, 
SiI' Henry Richardson (one of the Panel of Chainnen) in the Chair. 

Mr. P. I. GrtfIltbl (ASSIIIII: European): On II point of' order, 8ir. Is tht.lre· 
a qUOl'UIll in the House? 

(After a count was taken.) • 
Mr. Ohairzu.&n (HiI' Hem," Ui(·hurdson): Yes, tbt!l'e is u quorwn ill the House. 

MI'. Abdul Ghuni ' 

JlaulVt lIuhaDlDlad .Abdul Ghani: I::Hr, jUHt before the lunch I wus speaking' 
on the necessity of 'tile recognition of the Muslim unions' und among the 1'eusons 
I nddueed WitS the number of the Muslim ~  at, different places, For. 
inst.unce, the number of MUl!lliru employees of railways ut CalcuUlt is Itbout 
4,000, lit Lm:kllow 2,000, at Lahore 3,000, at, Delhi (()()O. These unions have 
the \\ord "MuMlilll" before their nnmeR and J find that the word "Muslim" 
~ r .  in the'se 9R;YS is a very pricking one. Every effort is being mnde to· 
frustrate the ju"t claims of the Muslim nation. ~ r any ,"oice is raise<l 
on the floor of this House on behalf of the Muslim nation, it is regarded flS detri-
,1tJentnl .. to the interests of other interested parties I1S if the Muslim nation has 
no .(·I31m ~ this ~ r.  and the outhorities ure genernlly guided ~  these 
notIon. I tlunk thIS IS the right time to change !>lIch attitude. When the-
Parliament hilS time after time changed· the ~ ~  conce'ruing India and 
when they have providt'd for the representation of various nations find com-
TUunities residing in Indiu, why are the offiSiuls '!ticking to their old ideas of 
~  b! saying thut there is no such rule' They 1l1ways take sheltel" behind 
thIS prasbKe, that there is no rule,. The rules are of the.ir own creation; they 
can nmend them at uny time they like. But it mav be 1\ fact that it does not, 
s!lit them to do so beclluse they are surrounded by 'the employees of the ~ 
rit;\-· community and notes after notes nre sp managed and manipu]uted and 
prepared ~  theminds of even disinterested officials become vitiated and it 80 
happens that the interests of fI particular ~  Ruffer. I ~ r  was no 
nece8-,ity for ~  nfter the interests of the various oommunitie8, then ther& 

• 
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was no necessity for passing a Resolution like the 'one which the ~ I  'Depart-
,ment passed in 1984 reserving the rights of various niinorities in India. Not 
only that, when the authorities found that that Hesolution did not suit a parti-
.cular group of people, say Anglo-Indians, they changed it und substituted it by 
reserving 40 per cent. of sea,ts in the mutter of railway Ilnd postal emplo;vmellts. 
JIr. B. II. Josb1: That is fdt recruitment. 
JllaUlvi Kuhammad AbdUl Gha.ni: It may' be for recruitment but I lUll urging 

why sueh a principle was aceepted not only once hut it wus repeuted when it 
:suited the interests of a part,iclIlllr U ~ . So. there iR no justification for 
11he Railway Board or for nn.v authority udminist-ering the railway aftairli, in India 
to take shelter under the plea that the rule ill such nnd such and it d.oes not 
allow the recognition of u particular c1RSS of people. III the very beginning r 
urged that the Mussahuans do not join the so-called national unions. ''The:y are 
national only in' name, as,. for instance, the Indian National OongresR. It is not 
national I1t all: ,it is " Hindu organisation lilld n()thing else. Because of this 
reason' we do not like it !tnd ~ world has seen it in itt! trutlcolOlJrl'; lllld hRs 
reHlisal' thnt it" is not. Illlt.it:mal at all" It it; a clenominutiollnl political .or.glmis8-
tion. Whenl.you have recognised the Muslim I .. eugue, heavenR and-earth will not 
fall if you give recognition to the union wbieh is'lIIostly composed of MuslillJ 
Ul)ions. The Muslim employees Ii!'e not vocal lit ull and their interests sufter. 
Sir, these so-called national unions are Rometimes run by Anglo-Indinns I;llld 
:sometimes purely by Hindu!!.. Therefore, the grievances of. the Muslim 
.employees regarding their conditions of serviee ure not .fully met. with ill t.hoiltl 
unions. , It is for these reat!OI1S tho,t the," wan't the recognition uf suell a 
• union iiI which their voi!!e could have un effective place. I have in the r~  

beginning said that it is due to that thAt it is not 'going on well, Illthough there 
is reservation of 25 per cent, for them. -The r ~r  community iR getting more 
and more us against the jnterest.s of the minority communities. Why? Because 
labourers of the l11inority communites, especially the ,MullsahwlDR n!'e not vocnl 
there Therefore, they want an organ illation of this chllrttcter where they 1l11l.V 
be in' u position ~ represent their case more effectively th8Jl they hu ve hitherto 
-done. With these few words I support the 1II0tion moved by JOy Honourable 
friend, Mr. Muhammad NauInan. 
, Sir Kuhammad Yambl Khan: I confess that I have ulways been upto 1I0W 
of the opinion that· fl, separate union for any community was not ~ r . 
DurillC1 all these years, I have been approached by somebody or the other 
with the ,request that I should support the fonnation and recogllition' of 
'sePQl'lLte union for the Muslims. Whenever 1 was approached with i:-llch a 
dellumd I always argued Ilgainst it. I was of the opinion that the unions 
are mellnt only for ventilating such grievances as are common to nil pE'ople 
in thllt Rervice nnd that unions  should ~  he made to ventilate the grievances 
,of uny particulur community, but 'for the service as 11 whole. This f'let hns 
been stressed lind IRid down here by the Government ,and that has nlways 
been Government's point of view. I-find that my Honourable friend. Mr,' 
Joshi,· who is interestec1 not only in ,labour but in other questions (IS well, was 
,of the some opinion. The only reason for my conversion from that belief 
was that, since I became Secretary of the Muslim League, Party. I began 
to receive lot of complaintH-the volume of these complaints is tremendolls, 
T have .received "0 IlUII1Y complaints against the injustice done to individual 
persons in the mqttllr of promotion and dismissal that it is not possible for 
any Member of this House to go through them -"lnd devote his time to 'all 
these individual .~ . I think it will not be a right' policy if I come here 
'in this Ho(lse and ask questions about every ~ because it is no' 
right policy that the grievances of ,individuals should be ventil8,ted here. 
JIr .•.•. losht: Prellide11t will rule the Question out of order. 
8If ~  Yamtn lDaan: And very rightly too. But we haofe to deal 

with the ,question', on .1\ matter of principle. How are you going to ventilate 
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those grievances? IHr Joshi asked what is the. r ~  'for reoognizing . r ~  
unions: lUld said that 110 case has been made out by the Party. As he sUld 
the Honourable the President will rule out of order questions relating to, 
individual cases, thtly cll11notbe r ~  here. May I ask him, \"ho is. ~  
to represent individ'Jal cuses? Au organisation. Will the r ~ orgaD18tlotlOD 
as 11 whole take up individual cuses.? Well, from the complamtsI have 
received I find tha1, that iR not the ca'se. I think if an injustice is dOne to· 
anv particular individual on the basis of his,holding one religion or the other" 
he· must have some pluce for representing hiR views. , 

I~. N ••. .Joshi: Muy J point. out to my Hcmourable friend, even l.:.nionB. 
will not be ailowed ;'0 tnke up Hueh individual eases? Individuals J1lake their' 
own uppeals. 
Sir Muhammad Yamin KhAn: Unfortunately, the circumstanoes in this, 
r~  are such to which we, cannot have any analogy. I would be very glad 

if the circumstances in this country were the same ,as ~  prevailing in, 
England: then it will be 0 huppy' country. I shall 1;>e thinking that India 
hUR achiend her highest limit I1t that time. Unfortunately, we ~ ignore 
whl! t Jndiu is toduy. J lleed not lay too III uch emphasis on this point. I 
would not like any Hindu l\lernber to get up aIl-d say that members (,f his 
community were suffering because they are Hindu, or of an Anglo-Indian to-
be told ~  he could not get redress 'because he "Y8S an Anglo.Indian und an 
European member BUY that he could not ,be met with justice because he' 
happened to he European. In the same manlier, I would not like that any 
individuill may have the feeling that he oould not get justice shnply ~  
he happ'med to belnng to the Muslim C'ommunity. It Is Jor this reason that' 
I ask mv friend, if he thinks that there are some individuals who have got 
grievances which lire not meted out properly not on account of justice hut 
on account, of their being member!! Qf one cOll)munity or the other, to consider 
this quution. I hllve got a r~  volume of evidence, which I am'ready to-
'place h/ffore the Hopournble Members. I will simply quote one or two-
instanees out of the large number of ('om plaints that have come tq l.ly J1-)tioe. 
Up till now there ~ been It rule that the semor man must get promotion. 
Of course, every body know8 thllt promotion depends ~ r  on the seniority 
ill the service. Rut when the tm'll of a Mussalman comes, the rule is changed 
all of a sudden 'lnd he is told that promotion will not be Riven to the 6tmior' 
mlln but 'it will be mode by selection lind the man junior to him is sdeGted. 
You have h'een quite good upto the MSt two years. The individual affected 
feel I' how is jt thnt hf" has been doing good work and since the Hme of ,hi!!' 
,promotion has come he ~ become bad. I do not want to 1;ake up this case. 
Muslim Members do not like to put questions to the effect that a man could' 
not get promotion simply because the rule has been altered. ! want an' 
association that ~  aP!lroa('h the .nighest authority. It will not do, any 
injustice to ,any . ~ R . I would not mind if an Indian Ass()cill:tion is 
made for the'ventilation of this grievance, that a Ellropean has' been promoted" 
simply because he happened to be Sl European. That Indian :AsRo(Jiation can' 
put a question on Illdiariisation Rnd why so many Europeans were pr0ml'.ted. 
If we can ,allow the question of Indian verllull European, I think, the necessary 
corolla,ry is if any bran0h of Indian society feels injul!!tice, it shouM ventilate, 
that grievance and Ulere mURt bEl somebodv to act as the mouthpiece. At 
'prp.sent, if the ~  has any grievanee and' he puts 'in 'his appell!, it ,'oes te>-
the very pel'!lon against whom he complains. It has come to m.v notice that. 
in lTIany CRses if people want, to put in appeals, their representations nre with-
held and they are not sent up to higher authorities. That is the final answer. 
If we are not allowed to go to' hi/!,her authorities, what arc we to do? We have 
foun'd that a man who has been ~  p.xceJ1ent work for, say. ten years. when 
the occasion oomes for promoting ,him. atl of a sudden he is given .' bad 
'name, bad remarks are made in 'his character roll and thus he is ~ r  
as a bad fellow., Or it is said that it is only a temporary chance or that be 

• • 
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·was good as a tlubOl'diuute but that he would not- 0.0 well ~ au ~ r ~r Ilnd 
IiIO' on,· Who is goiug to judge this? The matter is left ~ r  in the hands 
of dli'e llJan. If 'you make ,anyone man the sOle judge, it is bound to ~U  
a great deal of hardship to poor innocent men who have ueen serving loyally 

-.and sincerely for 8 number of years. I do not like to do injulltice to finy body 
toO whatever community he might belong: If allY Europea.n or Anglo-Indian or-
Gny Hindu 01" 0. Muslim feels some grievance, he should have the right to go 
on appeal. If I were the r ~ . .r  whose duty is to hear these IIppe(l.ls, 
1 would certainly attend to every oase, ' 

The view and notion of Indian people is this. You might have ~  the 
pieture called Pukar. This mellns tlmt you can go on appelll, if you flaye got 
any grievance, to the Emperor himself, If people could not get Jllloltice done. 
by the officials, vhey could go and ring the Moghul Emperor's bc:ll an'd" Ri 
soon 1\8 the Emperr)r heard the bell, he came out Bnd listened to lhe pt'litiol1. 
Even thf!. petition of 11 poor WOlllaIl, It wusherwoman, was hellrd h:,' Elllperor 

. Jehallgir !tnd he condemned his favouri'te Queen to be hehellded. '1'hat is the 
'!!(Jl't of U ~  upected, thllt n 8her, nnd bal.-Ta, It lion unrl gdat "houId dril,k 
from the sallie pool. lOU III\1Rt do no injustice. Where is this P"kar:' The 
final authority should see the petition if justice is to be done, Nohody should 
have the right 'to stop the petition from reaehing the highest 8uthatity. If 
there is nn organisation, and if they feel justified' that a pal'tieular individual 
has r ~  n griev3Ilce. then thAt orgnnisRtion will put up thut case. 'l"heir 
,application must ~ beard. This individual will first of all have to justify his 
case before the CJrganisilt.ion. The organisation must be Ratisfied about the 
justice of his ~ . If this organisation behuve," badly, if it takes up a case 
simply because it comero; from 11 Muslim, whether it is right or wrong, of ('ourse, 
the orgnnisation will IOfle nil credit, for all times. T have .flO doubt that this 

. organisation will lise its common sense and 'rill devote proper t,ime tq, Elnquire • 
into the genuilleneHs of t.he claim Rn(l then only put up his ('OS<;l before the 

. higher . authorities. They cunnot obviously RlIOW the caRe' of n mUll who might 
ha"e some ~ not.ion of injustiee having been nOlle- to hhn. and to whom in 
fact no injustice hl'i.. heen done. . 

I hnve come HC'rOil!! severn I ~ ~ of hardships, J have no tillle 1,0 I ~  
all of them before the House. Sometimes the post of 11 clerk it; advertised 

. calling for applications from Muslims. At the time of fllling up the va.crmcy, 
:\ report, is mBde that no Muslim candidate was forthcoming. Sitch kind of 
grievances are very r U ~. I .do not want t.o waste tqe time ()f the Hom;e 
by putting all these before the House. It is time t.hat Government trIl,(le t.n 
nlteratlon in the rules to see that all cases of hardship and injustice to sub· 
ordinates are put up before higner authorities without being held back With 
these words I support the motion. 

Kr. 00viD4 V. DUlUDukh (Nngpur l>ivision: Non-Muhnmmndnn):, Sir, T 
'have heard my Hono\ll'oble frie,rids to ~ right the members of the Muslim 
Lea.gue over this ellt· motion. They want recognition of Muslim miions. Mv 
Honourable friend, the Mover of this motion, will excuse me if I sav !'10, •• '. 

Jlaulvi Jlubammad Abdul Gbanl: That, he made out no' case! . 
Xr. GovtDd V. Deahmukh: T Bm not going to say that he made out no 

case, but running through his whole speech. one fi.nd1'l only polities. He 
R'nid, we are going to hnve our nation in every walk of life. That, was JJis main 
contention. t.!lill. ('(',.me to the other points 'also made in his speech. My 
Hononrnhle frIend I ~r  that they SllOUlrl have this nation theory in every 
walk of life, "That wa" his ('sse. WelL Sir, so far as unions are concerned, tb'e 
case is quite elear. You' cannot have your nation so far 811 th(' qu.esti"n of 
ussocilltio\l or union is concerned. For yourself and for . other communities 
I\lso, you ,nre ~ to. certain .pereentages, (',ertai!l rights ahd priviloges to 
be protected OF! 1\ ~  but you cannot have It that in every wa.lkof 
life yO\) must be re('ognised as a natiQn. ' 
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KaulVl·Kuhammld Abdul GhaD1: You can. Oh I y88. 
Kr. GOYiDd V. 'Deahmukh: You say, yes, I say, no. 'Xhat lopart, I !lOW 

oCOUIe to some of the ppints raised in the speeches. My Honourable frienda 
oCall have no complamt that they 9-re suffering because, of want of iop.parate 
union 'tIf their own in the matter of recruitment. 'I.'hat was a question in which 
very likely injustice would havtI been done and very likely ~  rt'presen· 
tUtlOU Whb necestlury. Ho far HS recruitment is concerned, it h!loS been decided 
tht.t lhey shall l':ave 80 much percentage, i.('., ~  per cent. and 8 per ~ .. for 
:(\tber mirlorities. ~  fixed 11 certain percentage for the Muslims, the rule 
says that if candidates from other minorities Ul'e not forthcoming, then the 
candidates from th., Muslim community should be taken to fill those posta 
also. Thus the majority community is deprived of their share. 

S1r Kuhammad Yamin. Khan: No, no; 
Kr. GoviDd V. Deshmukh: Read De'Souza report. 'I.'here you will tiud tiaat 

if ~ from other minorities do not come forward, they shall be taken 
frolll the Muslim c'jll1TJ1unity and in this way. the majority community's 
representation dwindles down. 

S1r Kuhammad Yamin Khan:l<'or the' iuformation of my Honourable 
friend, J muy stute this. t1illlt the Muslim cOllul1unity,gets 25 per (·ent., other 
minorities get 8 ptlr ceut., that, is, the minorities on the whole get (la per 
·cent .. and the majority community get'! 67 per cent. So the "uajority ~  
never be reduced lo II minority. 

1Ir. GoriDd V. Doshmukh: So fllr us you lIre concerned, you 'lot cnly get 
25 per cent., you siso' get 8 per cent. which would have gone to other 
communities. You were not entitled to this eight per cent. However, that • 
point has been settled. 1 do not complaiu against that rule. 'l'he rule is 
there. No injustiee has been done to yohr community; if any extra favour 
is sbown, in this purticulltr il1stllnee, it is shown to your commUliity. 'Xht; 
point is that so far as the question of recruitment is concerned, where injustice 
may have been ~  t,hat point hus been decided for you once for all in your 
favour. 

My friend, Sir Muhammad Yamin, wus on sounder basis. He pointed Dot 
so much to the' nshon theory as to the economic grounds. He gave us 

certain ~ . He said supposing' there is a member of the 
3 P.M. Muslim comlilumity, he is senior and according to the rules he 

should have been promoted but then all of 11 sudden the rules are changed. 
My Bonourable friend forgets that at that time when these rules were ehanged 
there must be other Hindu members also who according to seniority should 
have been promoted but for these ruleR. So. whenever a rule is enforced 1t 
must affect persons in that particular rank without makil!g 8ny distinction. 
As II matter of fact, the grievances of unions generally are universal. Take. 
for instance, the d£'arness allowance from which members of both communi· 
ties suffer. Does it make allY' difference whether Il person helonging to this 
particular union is Hmdu or Muslim. These unionR Ilre service uniolls: they 
are not, political unions. Therefore, it is not reasonable for anYDody to urge 
that there should be separate communal organizations. Then my Honourable 
friend will certainly riot be I\ble to point out that in other countries where 
there are other minorities, t,he labour organi1.Rtions are ,un on sectional lines, 
that is to say, every community has different organization, on the ~r  that 
its interest cannot be represen'ted properly. In every country it has been 
found an advantage to have labour unions not in sections but as a 1\·l1ole. 

S1r SyedBua Ali (Cities of the United Provinces: Muhammadan Urban): 
I do not want to interrupt, but may I point out that in South AfricR, in 
the case of labour there are labour unions of Europeans and Labour unions 
·of Indians. 

Dr. P ••. Banerjea: Racial distinction . 
•• Govind V. Dt8hmukh: I Rill prepared to admit what my friend says. 

'but how has it impro,'ed matters,' Tust,ead, if there bad been a uriign of ., • 
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[Mr. Govind V. Deahmukh. ]  ' .' 
In\luUls and Europeans theu <.:ertilinly I ~  members would "18.Ve gut the 
sallie advantages as the Europeuns. But the trouble is that there are tW& 
'llud you cannot reap the same adva.nta.ges as 'the Europeans are enjoying_ 
Therefore, r say it' is better to huve one uuion to revreseut both thi.' IlOlllmu-
'hities. 'rhe fact referred to by'my friend, Sir RU1.a Ali, is in lily fuvour, and 
I think it is not rea,;onable to claim different organizations. ' 
, /::lit·, it was pointed out that in certain unions'there are 'Hind'u office bear61'S 
und, therefore, the Muslim interests are not looked after. I remember i1nd I 
'um told that in :Lahore, for instance, there are certuiJi unions of which oftl. 
beurers are Musliills Ilnd it wakes no difference there. 
llaulvi· JluhammadAbdul Ghani: Name them. 
Mr. Govind V. Deshmu.kh: It all depends QU what the grievanl',cs nre IlDd 

not who the offille bearers are. If the Wlion's grie'Vunces are genqine and 
reasonable, certuinly they will get the redress, the offic,e beare'rs Wilke no-
differ(!Jlce. My Honourub1e friend, }1r. Lulchand Nllvalrui, says there are 
some Uliions in which the office bem'ers Ilre Musslllmans. Under the cirl"um-
stall(!.es, r\ubnlit that there is no necessity Illude out £(lr the recognition of 
Muslim unions. . 
Dr. lIir Zla ,Uddin Ahmad (Unit,ed Provinces l::lOuthem Divisions: Muham-

madan Rural): Sir, I listened with great interest. the speech just delivered by 
my friend. We have been hearing speeches of this kind in cOlluection with 
other political organizutions. For Illilny ,years it WI\I:\ held thHt Congress was 
the only authoritative body to ~  on behalf of the Indians, and  any orga-
nization which does not come in and does not line up with the Congress i .. 
really no organization, it doet! not represent any interests, or if.it represen!;;<; 
,it represents only the interest of the minority concerned, lind so 011. But' 
the minorities, 011 the other hand, ulways held thut ,Il voliticul orglmizlltioll-
,may be UT,lions or anything else-once it is estabiished by major community, it 
ceases to represent the interest of oiher people which they profess to represent, 
Now, leaving out the political considerations altogether, I confine my ~~

telltion to the recognition of unions. 1 .. et us see the history of these trade 
\mions not in this country but in other countries because the trade unions, 
are a very infant organization as fn! Illl India is con,N',rned; it is not so power-
ful all in Rome other countries. It is the common  experience of other coun-
tries that "a well-organizp.d and sensible union of workers is a great asset 
to every industrial organization", but before that ideal stage is reached we 
have to pass through intermediary stages and through these intermediary ltages 
V{e have all kinds of oppoyitions. 
Mr. •. JI.Jaahl: What is that hook from which' you are quoting?, 
IDr. Sir,zla ,VddlD Abmad: This book is written by me, but I have quoted 

from the Intema·tional I,abour OfficE' publication, lind a good deal from my 
friend, Mr. Joahi, himself. 
JIr .•••. leeh1: I have read that. 
Sir Byed ,ua All: You mean quotations from you, or the whole book. . 
Dr. Slr Zl& U'ddlD Ahmad: We have to pass through the various stagee. 

In the first instance, the opposition CBme from the employers themselves. 
They did not want union of these, workers and they always put down strikes', 
by any kind of :n-ganizlltion as illegal. In the second instance, ,there was 
opposition. from certain sections of labour themselves. T ~ ,requeAt the 
Honourable Member to follow the history of the Labour Unions in HollBnd' 
and there he will find all the,se things, T will rend one 'paragraph Q,fld this 
is from the Interna.tional Labour -Office 'Publication "Freedom of Association": 
"There Me at preaent aevenprincipal Unionll and t.hl:' thrt'e most important of ,them 

>\re Netherltnd.' Federation of Trade Union. havinq 190.17p members Roman Catholk 
Workers' Federation having 00,475 members and Ne,herlands' Fedel'A'ion of ·Christian 
Trade Unions having 48,327 members. The other Unions have also been 8stabliahed- 011 
. political. religione and 80cial prinoip1ea.', ' 
So here we ,have, got these unions not altogether on the lines of the work 

which they are doing, but also on \he lines of religious principles. So, we-
c 



• TDB ItAILWAY .VDOM .-

aee that in the beginning these unions are formed on all kinds of r ~ 
. aud-in . the end, when these ideas at:e. fully' developed in the country, they, 
gt'aduaUy fuse themselves intO one ~ . Therefore,. it is ~  to 
.tart, by means of laws or by reliolutl()Ds of the ExecutIve CouneJ, to order 
plI.rticular fonnation8 of unions at the earlier stages" They will have ~ r 
growth. But in the later stages ~  have developed, then the time 
will come to fuse all these unions into one common organil!ation, which should 
be accept,:,ble to the employers. as well.. So .wbat. I?Y friend has been advising 
us to do 10 the early stages will be ultImately achIeved at a luter stage: 
"In Holland there exist8 no diaUnclion in the eyes of the law between a Trade Unioa 

ana a 80ciety having fm: ita ~~  the I?"?,:illioD8 of ~ r  for ~. members, t.he 
advancement of art or SCience, political actlvlt}eS or charity. The recogmtlOn of asSOCIa-
tions by the State is only. refuaedl, if it is contrary topubJic peace which i. defined' in 
Section (3) of t.h. Art. of 22nd Aprll, 1885, i.e., if the object.e of the 8IISOCiation are: 

(i) disobedience to or breach of the law of the land ('f of .~  in accord-
·a.nce therewith; 

(ii) attacking or COrl'Upijng morala; • 
(iii) interfering with the 6X8}'cise of the rights of any perlOll whatsoever." 

. If there be any union which is formed and is contrary to public peace, 
then that union, and that union alone, should be stopped by the Government 
\ of the day. But if the object of the union is simply to bring together socially 
or for some other purpose o.ny c18sl1 of persons, then there Can ~  no disqua-
lification in the recognition of the union. What right have you got to dis-
qualify if I wish to form a union for persons c4 only six feet in" heignt?'Why 
then should the railways interfere ? Or why should they interlere if I wish 
to form a union of people with special ways of thinking, because in !'Iuch 11 
case these people. cad mix together socially a.nd work out the rMI object of 
theIr union. My friend ,cannot deny it, for it has been proved in questions 
and speeches in this Assembly thnt there does exist at present some difff;lrence 
01 opinion a.mong the Muslim employees who rightly or wrongly feel that their 
interests are not safeguarded. This feeling has been brought out from the 
questions, resolutions and representations made •. on. the floor of the House. 
Then, will you deny them the right to express their grievances? Why should 
the MembeJ,'s of the Assembly interfere in these matters? I dIS not think it 
is the function of th,e Legislature to bring forward the case that 'X' wus not 
properly treated in a small railway: that 'B' was passed over rather bndly, 
u.nd ~ on. These srathe things that the union should look into. At the 
moment, we have to do it because there is no recognised union.  Only mat-ters. 
of booart principles should oome before the Legislature. So one of the defects 
which arises from the refusal 00 recognise unions is that those small cases 
which ought to· have been settled by the uniOD oome before this House and 
we ~  our time unnecessarily. I • 

N:ow We want to have a union that works harmoniously, but to reach that 
stage we have to pass through the intermediary stages; and the more you 
stop them the more intense will become the position bet.lt'een the communiticl!. 
The only thing is to permit the recognition of unions and ultimately .you wiII 
find that the differences between the various communities will be minimized; 
they will become small; and this will lead to the hanTIonious relations between 
the various unions. You have a. Christian Union with its headquarters at 
Bhusawal. I have had correspondence with it·s secretary. ThereRIRo I'vists 
a Muslim union and an All.India RaUwaymen's Union Or Federation. TJiere 
nre thus three bodies. Their ideals are different. Sup pORe thert' is a ~  

of a stl-ike. Some Qf the nnionR will oppose it, hut in ·the general body meet-
ing they may be out-voted. It has been proved that one union' will oppos(' 
a strike in the railways; another union will also, oppose it; but the two lin ion!! 
taken together will be in Il. minority in 8 bigger U)lion of the fE'derntion, BJ)d' 
when it ·is taken by the vote of the house it will be accepted and it will be. 
~ r  to be the voice of all railwaymen: The recoknition of unions will 
give a platfonn to people with one way of thinking in various admin'istrative 
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,(l>r. Sir Zia Uddin ~  
, Inat:ters. Let thcJD' ventilate their grievances, but if they do anything which 
way disturb the mutual relations between different communities" or the public 
peace, ~ it is the duty of the Government of India to intervene in this 
matter. But so lopg liS they do not act against the economic interests and 
'against the public peace, and they ma:e representations in their own way and 
vtmtilate their particular grievances, 1 see no reason why these people should 
not ~ allpwed to carry on ill their own way. You are following the example 
of Government 20 years ago with· regard to trade unions. But now the time 
has come when they should change their minds as regards. the recpgnition of 
unions, and I can 88sure them that if they change t4eir minds now, the people 
will themselved like to have a common union. They may have it on IJaper 
for a start, but they will have common objects.' .' 

Therefore, ·1 do beseech the Government to study very carefully the, history 
(Jf unions in various ,coUntries and watch the stages through. which they have 
gOlle. There is plent,y of' material in Delhi in the International Labour Office. 
Allow us to develop the unions in India. and do not dictate that the ullion 
shall do 'this and shall do that.. In that ca.se there will be dissatisfaction among 
the employees and the work of the union will ha\'e to be handed over to the 
Legislature. Therefore, in the 'int,erests of· our own time, I will appeal to you 
to pt:rmit these unions to be recognised, which will eventually relieve us much 
of our present work. 
'l'b.e Honourable Sir J:dwild Benthall: I appreciate the view point of my 

(lolleagues on ,the Muslim benches. Sir, it is, 1 ~  the natural consequence 
of their present political policy. and I realize that they! feel very strongly· in 
this matter. But my Honourable friend, Sir Hugh Raper, has stated what is 
tho policy of the Government. He has, however. I think, omitted to sa.r that 
it lUI,S very recently been again under .review. The ques'tion was considered 
only such a short time ago ~  19.J1, when it WIlS decided by Council that 110 
chllnge should be made in. the present policy of non-recognition of communal 
•  • < .. 

umons. 
Sir Syed Kua All: By what Council? 
The Bonour&ble Sir Bdw&rd Benth&1l: I beg your pardon. DeCided hy 

Government. • 
Sir, after listeni'ng carefully to tGday's debate, I thipk, there is substance. 

in the vjew of Government that it is impossible to' draw the line· between 
communal u.oo political unions, and Government does not allow its servanhl 
to take part in }JolitiCA. Nor am I satisfied, even by Sir Muhammad Yamin 
Khan's conversion or his able speech, nor by Bny of the other .... speakers. thnt 
in ffwt. the  interests of Muslim employees have sllffel'ed. . 
, AK regards recruitment, one speaker mentioned the policy of Government 
1mo. the rules that are laid down. I have before me here figures which "how 
that the l\fuslim percentage in the subordinate services of the State alHI 
Company-managed railways is showing s very _ steady . increase, nearing tl1e 
proportion which it:; prescribed for the percentage of Muslims in the R r ~ . 
At> regards t,ho qucKtion of IJrOmotion. the House will recall better than I can 
ulyself, the occasion when seriolls accllSationll wert> mane, ItR n. result of' ",mell 
Mr. DeSouza WitS ns]{ed to rarry out Ii: special inveRtigation.If I remember 
t.he ~ R Rright, ROme of the Honourahle MembeI'S suid there were 
htmdreds of CRseR in which Muslims had heen wronll'l:v passed over lor f1romo-
tiOll. Mr.' DeSouza mll.de nn investigation of all· the cases that were put to 
bim. which, T think. turned out to be eleven in number: and he found-ann I 
think ~  will agree that he was aD officer with a judicia] mind-tha,t there 
\\'RR no slleh passing over at nll. .. 
Dr. Sir Z1& 'Uddin .Ahmad: .But I had in my possession about ~  C8S68, 

which T put on the bihle here itt connection with some motion ; btlt. the diffi-
lllllty uhout Mr. ])eSouzs's inveAngation .WAS thnt hft want,ed thiDgs to be deme 
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in. a cer.tai.D mawner and woUld not allow us to argue &Dd ~  not see the 
.ot,her side al. the question: he persisted in beaing only 'ope side of ihe· question. 

The lIOIIOUl'&b1e .. Sir Bdwa.rcl BllUhall: 1 hesitate to contradict the Honour-
able ~I~ r  but as 1 was jU£it saying., I think that Mr.})eSouzo. was tlSSl:m-
tially an officer possessing that sort of judicial mind to which tl!e HODourable 
Member attached' so much r~.I  not so long ago, and I think. . , 

Mr. Xvbammac1 .&um&D: Ma,y 1 .infoon the Honourable Melnber that tiS 
:we did not $pprove of ilis ~ r  Wt' never even tried to place the flids 
before him; we wanted a differeut .sort of inquiry from the one the Railway 
Board instituted; we did not approve oi it; ill' fact we non-eo-operated from 
.all he wanted to do. 

The Bmour.ble Sir Bdward Benthall.: Nevertheless I think that, the lUajo' 
ritv of persons were I>atisfied with the impartiality of Mr. DeSouza's inquiry 
.ind report. On the question ot appeals, we have had a long debate this 
.morning, and I have given an undertaking to the Honourable Mover, that I 
would have that question' thoroughly investigated; and so 1 feel that there is 
110thing for me to do but to reiterate the policy of Government and to say that 
we must oppose any unions on a communal basis, whether . they be Hindu, 

~  European or anythmg else. At the same time, .while doing that .I 
would like to. Rssure my Honollrable friends on the ~  League Benches 
that so long,' as I am in this seat, I will do my best to see· that the settled 

. IloJiey of Government to ~ r  .a fair deal for Muslims is diligentlY. and faith-
iulIy carried ·out. . 

I should perhalls just say something on the questiop of the I.:epl'es6ntation 
-of individual cases by uniolls to the railway authorities. 'j'he posit. ion is that 
all railways, I think, now allow indivjdual cases' to be represented to the 
General Manager, provided the normal channels of appeal have beeu ysed first. 
This does not apply to all cases, but it aIlplies to important punishment .. , such 
8S dismissals, r~  from service and that class of csses.. It is generally 
.at the discretion of the General Manager whether he will enter into cOlTespou. 

\ .clellco on the matter, but he will certainly receive representations; although 
I think there are some conditions ~  down on some railways thatrepresenta. 
"tion shan be made by fI. responsible officer of the union, who shall have per-
·sonally scrutinised the case. So far as ~ can see, therefore, there if; adequate 
llrovision on the railways and reoognised unions should be in a fail' way to be 
able to present to the genera] managers individual cases on alI important 
matters. 

I was very glad to hear Honourable Members say that they· will be glad 
too be relieved of the burden or.-putting individual cases 'to Government. I 
am also very glad to have. that news. Honourable Members realise, I think, 
that when they do make representations to the Railway Department, they are 
all most carefully examined; but the representations which we receive are not 

, I!lntirely from the Muslim Benches; I think, in fact, that there are Honourahle 
Hindu Members who perhaps hold a recor!l in front of any Honourable Muslim 
Meinbers, So,having mRde these remarks, I am afraid, that r must oppose 
the cut motioon. 

xl. Oha.I.rman (Sir 'Henry R ~ ~  The question is: 
"That the demand under the head 'Railway Board' be reduced hv RII .• 100 ... 
The Assembly diVided: . 

AYEB-12. 
B·uza Ali, Sir SYl"d . Ahqpl Ghani, Maulvi Muhammad. 

. ·hhar Ali, IIr. )fuhammad,-
lJhutto, Mr. N'abi Baklih nlahi Bakah. 

~~  Saito 'MI'. E. A. Sat""r 'B. 

Shahban, Khan Bahadnr )fjan nhulnm 

Liaquat All Khan, Nawal,zarta M.uhRm. 
mad. -

. ~  ~ r. Muhammad 

Kadir Muhammad. 
Yamin Khan, Sir Muhllromall. 
Vusuf Alldoola Haroon, Seth: 
l.nfnr Ali Khan, Maullll'lR . 
Zin nddin Allmad, Dr; Rir: 

• • 

o 4l 
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~  Hamid, Kha..D Babadur Sir. 
Alyar, Mr. T. S. Sankara.· 
Ambedkar, The Honourable Dr. B. R. 
AmbelJaonita.r, Mr. K. G. 
Banerlea, Dr.· p. N. . 
Benthall, The Honourable Sir Edward. 
Bhanaali, Mr. M. D. 
Caroe, Mr. O. K. 
Chapman-Mortimer, Mr. T. 
Chattopadhyaya, Mr. Amarendra Nath. 
Daga, Seth Sunder Lall.' I 

Dalal, Dr. Sir Ratanji Dinabaw. 
Dalpat Singh, Sardar Bahadur Captain. 
Dam, Mr. Ananp Mohall. 
Deshmukh, Mr. Govind i\". 
Gray, Mr. B. L. 
Griffiths. Mr. P. J. 
GwiIL, Mr. E. L. C. 
Haidar, Khan Bahadur Sham.uddin. 
Imam, Mr. Saiyid Haider. 
Jawahar Singh, Sardar Bahadur Bardar 

Sir. -
The motion waS negatived. 

Ahmad Nuwaz Khan, Major NaWllb Sir. 
Joshi, Mr. N. M. , 
Lalchand Navalrai, MI'_ 
Lawson, Mr. C. P. 
~ ~  Mr. J. A .. 
llattra, Pandit Lak8hmi Kant ... 
S60gy, Mr. K.· C. 
Noon, The Honoul"llble Malik Sir FefQD. 

Khan. 
Pai, Mr. A. V. 
Parma . Nand, Bhai. 
I'illay, Mr. T.· S." ':I..' 
llaiaman, The Honourable ~ Je1'emy_ 
Raper, Sir Hugh. . 
Sahay. Mr. V. 
Spear, Dr. T. G. P. 

• Spence, Sir George. 
, Stokes, Mr. ll. G. 

Rultan Ahmed, The Honourable Sit·. 
Thakl1l' Singh, Major. 
Trivedi, Mr. C. M. 
Tyson, Mr. J.. D. 

. E:denBionB . gi1,en to Employees .in RaiZway Service •. 
Seth Yuau! .I.~ Hamon (smd: Muhammadan Rural): Sir, I move: 
"That the demand under the head 'Railway Board' be reduced 'by 'B.a. 100." 
Sir, t,M House has expressed its dissatisfaction at the extensions which are' 

being given in the r ~ ~ r  and given in a very generous manner. The-
replies which ~ been ~  by the Honourable the War Trunsport Member-
have not satlisfied any section of this House. Therefore, I w.ant. to move this; 
cut motion in order to discuss one particular aspeot of the question which affects 
the Muslims in particular. 

In 1939-40 when the Supply DepsrWnent was created .~  many other 
new departments, services were lent from the Railway Department to these 
new departments. The Muslims apprehended from the very beginning tha_ 
theBe trensfers are going to affect them. They felt that it wss a planned crusade 
agB§nst the Muslims. •. 

pancllt; LaJrtbml Kanta K&ttra (Presidency Division: Non-Muhammadan 
Rural): You are talking about the extensions given to the Muslim employees? 

Seth Yau! .l.bdoola Baroon: I am referring to the railwaymen's serviceB lont 
to the Supply and otner departments. When those Services were lent, t.he 
Muslims felt,t.hat. it ~  to hit them and affect them. It did happen. 
What happened was' that when the time. came for some of the senior grade staff 
to retire' extensions were given to them, on the plea that there was scarcrlty of 
well trained staff. It is not a fact. Trained staff are availahle and will be 
uvailable. The Railway Department might have r ~  people from the 
junior grade to the sen\or grade, They are competent staff, but this was not 
done because they said there was scarcity of trained staff, and becnuse these 
extensions' were given, the chief persons who were affected were l\f uslims. I 
will inform the Honourable Member iJ;lat on the North Western Railway which 
runs through my constituency there were four senior non-Muslim members' of 
the staff who .. are given extensions. Otherwl.ise two of the junior staff who ure at 
present working as A. T. Os. would have joined the senior scale. In all·India, 
I helieve72 extensions have been given. If t,hese extensions were not given 
und people were allowed to retire, at least 18 MUBBaknSnB would have joinQli the 
junior scale. The numher of Muslim officers who wO\lld have been promoted 
from junior to senior scale ean Dot be precisely assessed but to keep the fig\'1res of 
N. W. Railway for the purpoBe of ascertaining, it caD positively be said that 30 of 
them at--Ient would have gone on the 'senior scale but this was not done. Only 
• plea was made, that ·there is soarcity of staff, although staff is being transferred 
from. the Railwa,. Department to other ~  which have no direct or 
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lDdirec; ~  uu.. BI'foDOh. . ~ . Memb,,: !..'Y/ ... b 
~  :staff".) No. It was executive and ~ r  staff. Ilr. Joslii 
1Jaid that the TI'8de Uaion Congress looked to the betterment of all the _sea. 
iWhy did not they raise a hue and ory about the extensions? They did not, 
:because ~ was a ~  of Mussahnans:, .  .  • 
Mr. ]f ••• .T0Ib1: I shall support you m th&1llatter of these t?xteDlliOns. 
Seth YlIIUI Ab4oo1a KIIOOIl: When the question of Muss8lmanll oomes up, 

.they do not want to have new unions because it is a political body ~ I wish to 

..ay that it is not so. We are economically hit and that is why we. have tv 

.organise another Muslim union. I would ask why should not the War Transport 
Member crY'a halt to tMse transfers .. He should not allow uny wore transfer 
·,to be made. Otherwise what would happen. There will be no retirement. The 
onI, rMirement wiU be whiln a person wiII be paralysed 01' when' he will ditl, 
·then only 'hisplocc will be tilled up. Otherwise there is no-chance fo!' the, 
junior staff to rome up. I would like to ~  an eXIl.ll1p\e ~ t.h,e .~  
Member. It is under the very nose of the RUilway BonnI III DellI'! ])1\"\81011, In 
,ihe Dellti Division there are 22 senior officers in the senior grade and there is 
-only one Muslim.' There are 15 Head Clerks in the Delhi Division ~  which only 
'OI)e is a Muslim. In the Headquarter N. W. Railway office, there IS the ,Deputy 
'General Manager, Deputy Chief Engineer, the DeputJ Chief Accountant. 
Deputy Rate,s officer, Senior Commeroial officer and Htmior Goods officer. 
'Tbev are an Hindus and. there are two Muslims. . . 
Where ","'.ill he the chance for the Muslims? . They wwl never come ill> to the 

ihigher g\"ad.ils. When the war will be over, there will be staff coming back from 
:the other departments ~ the Muslims. will have to ~  in their jobs for years 
toget,her. There "will be depression and no' Qther 'l'ecruitmeRt. Why should llClt 
,this SysteDl he abolished now. The Transport Member should lit once sae that, 
no more ext.ensions are given and people in the junior SCAles should btl ~  Q 

,chance. Therefore, I protest against the policy of giving extension" which in-
,dirl)ctly hits my' cOInmunity. It is time for the Railway Boord .t,o s()e t.hnt the. 
Muslim'! eome up to the ra.tio of 25 per cent; Wit.h these words' J IHOWl my 
motion. 
:Mr. OhairDlan (Sir Henry Richar4son): Cut M'otion moved: 
"That the demaDCl tm4er tale _d 'i&ilW&l' Boafd' be reduced by s., 100," 
Mr. ]f ••• loaJa1: I rise to support this motion. Some day .. ago, I hud asked 

·.quel>tionfil on t1tispoint, complaining that the Govenmlent of India is givi.lg 
~ to their superannuat,ed employees, with the result, that the inttl\'ests 

1)£ the yBWlger employees are suffering. The reason given by the Govemment 
of India is, that It large number of their present. employees have. gone on war 
work and, therefore, they must have sufficient number of experienced men and 
:for that reason taey are givingex.tensions to· people who are on the V$ge of 
~ r . I ~  this argument is not a sound one .• When a man comes 
to the stage oCiIf retil'ement, the next nl1ln who is likely to \i.ake his phiee is not 0. 
novice. When a man retires at the age of 55 or ha9 put in 80 ~ r  s&rvke or at 
least 25 years 'service, his place wm be . taken up by a·man who has reached the 
:age of 58 or 54. His place is not likely to be. filled by an .in6xpel'iElDCOO IIIllll. I, 

r~  feel that this argument does not really hold water. What nmy he 
'happening is that 0. large number of officers who have gone to war may be 
Europeanl\ and Government fears that .their places may be taken by IndillllS 
and that if the retiring officers are Europeans. the number of Europeans mr.y he 
Teduced. I have not examined the figures and I would like the Governmf"nt of 
Inctia to give figures. So far as I am coneertled, I should like to see thal no 
.. xti:!nsions arB given and people who ar8 juniors should be protected anel should 
bve a chance. This practiee of exli!msions results in new ootrante not. getting 
a job at all. A ~ r of people have been trained by Government as railw.ay . 
"'ppreutices and they ao not get 8 chance at all. .1£ they want the help of these 
.uperiencM men they may send them to other branches of temporary work, 
.-uch liS war worle and nat Keep them in the department and r~  the ~  
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of the younger people. I ~ r  motion,' -" _ 
~ r. JIUIIammMJI'aumua: 'Sir, I rise to support the motion before the Houae. 
~ question has been discuised Ii nWnber of times since I have been a Member· 

of thit! House and 011 all occasions we have expressed OUf indignation at t,he-
policy of ~  being given to officers aud employees of the Railwuys .. In 
reply to q"lestions ~  were PlK to the Honourable the Railway Member, the 
HonoUl't\ble Member said that they could not afford to lose the services of those-
peoplt.'! who had been granted extensions. It appears to .n;.e that just 8S the 
Railways nre feeling the dearth of rolling stock and wagons, they are illso feeling, 
the dflartb of efficient officers and they want to conserve their energies by giving 
them extensions. 1" suppose this question of extensiQlls is not the question 
which should be looked at from any communal point of view. Tbis policy of 
exteusion!' has affected the Hindu officers, it hus touched the-Europtum officltrs 
sud it lUll; certainly affected the Muslim officers and Muslim employet.\s.· t do 
not lmow whnt was the basis on wbich the Railway Board decided to tnks this 
deci!!'ion. _ 
I At this stage, Mr. President (Tbe Honourable Sir Abdur Rahim) rl'!'llmlea 

th·\! Chtlir.] . 

~ I relill'mher aright,. the r~  Member ~ that individuull,ycyery 
l,artlCullll' eHse was exammed on merIt and they thollgnt they could not afford 
• t·) permit II l'u,ticulnr officer to leave his office ~  retire, If that is 11 real fuet 

~  as 1 I'lIid, it reveals the failure of the Railway Boord in having an ude: 
qllate lIumbt')· of efficiel,t officials and it indirectly mean!! tltat ~  who, 
would succeed, them were inefficient. J,ust as they have got an· inadequate 
number of !:OlImg Rtock ~ wagons, so It appears they huve ulRo_ got. lin-inode-
qllate lIlnnber of efficient officials and they 8,re only trying to wve them ~ 
flions lind l{eep ~  in tills way. ,How IQng this ~  of things congo on:) If 
the!le so l'.lllJed officlltls cannot-surVIve for n longer period, then Ilrc we to 1I001er-
stanr( t,hat thl.' raiJway!l'" will come to u· stop because tht!.'" will "flat bove efficient 
persons to tltl{e their places? So, we ~ this side of "the HOllse -wllnt toilltllreFs 
the (iO\"ernment thnt this policy of siving extensions is creating u feelillg .of dis-
conte:lt. among their own officers Ilnd employees, who con·sider themselves effi. 
cient-ana I believe they are efficient-:-a.nd who have been suppressed heCllllf;e 
oertain extensions have been given to certain individuals mostly on fs,'onrit.ism. 
I know ~  \ndividuRls who have been granted extensions but I do not \\'imt to' 
point, alit n purticulul" individual and say why A Or B 'or ClVas given an ~ . 
I ",ill ,lolltent m;vself by saying that tbe policy of giving extensions ~  ill itflelf 
811.1 thtl Rnilwa;v Board should not continue it any longer, Witb tbpse few 
rem'lrks. 1 support the motion, 
Sardar Set Smp: Sir, I snpporttliis motion not on ~ ground that the 

Mover-llll>l mentione<i that it hits one communit,y but on general groHnlls of 
principle, .. •  . 
Hawabzada Liaquat Ali Khan (Rohilkllnd and Kumaoll 1Jivisions: Mllhum· 

lnBdun Rural): That is onh: one of the effects of it. 
S(U'dar Sant SlDgh: But hE' proceeded with his caRe by referring to that 8,?peci; 

of the muti.,)" Mr, Nauman has now cleared up the position nnd given it more· 
strength. :\[ul I usk the Honourable Member in eharge whether he has nill\l;\·.ed 
the re8SOllS IHi to why nle Government has fixed 11 certain limit beyond which a. 
public Sel"Vflllt \\'8S to be rdil'ed on pension? If there were certain soond re8Rons, 
for that rule,. hllve those rensons ~ r  now because of tIre \l"ar? That· 
is It question t{) be considered. At the same time, we· cannot ignore the fact 
that' on ~  granted to r:;ome officerr:; means the taking aWRY of the rights -
of tbo!!'fl who are coming up, What right have you, I ask It plain question, , 
-t.o t.ake ~  the r~  which the rule!\ of service give to the Bub()rdinnter:; to· 
"go up to the higbest post if they fulfil all other conditions, by grlUlting extensions 
t,o the present incumbents of posts? Then, again, I am entitled to know and 
the· House is entitled to ltnow, why these extensions have ~  gt'antecl duriDg· 
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the last two or three years in numbers that was not to ~ imagined in previoUll 
years. There must be some particular reasons for it and the "'Department, I 
hope, will make thllt clear to' the House in its reply. 
The' Mover of the motion referred to certain instances and said tha t undtlr 

the very eyes of the Hailway Boar.d extensions ha.ve been granted in-the Delhi 
pro,·ince. ,I will go further and ask the Honourable ?{.ember how many Members 
of tht' Railway Board have been granted extensions? My' information is that 
four Members of the. Hailway Board have been granted extensions but let us wait 
for nil answer. If) am right that four Members of the Railway Board have 
been granted extensions, what about those next iacumbente who are eoming}lp? 
Have you compensated them in gny way for the loss of t.heir right which they 
had under the rules of service? Again, I will call the attention of the Hon.-
oUI'able Member ,because he is tI non-official and not a hardened bureaucrat Ul'oo 
we used to call the members of the 1. C. S. or of other services, that'he should 
nU\'e more sympathy with those who are coming up than with those wno are 

~  that position today. I will, therefore, bring it to the notice of the .Gov-
ermnen.t that this policy of granting extensions is a policy of showing favour& 
to one at the expense of another. The others should not be madl' to Siltier, No 
justice and no equity will sanction such a course. Therefore, I snppOl't this 
motion. ... "" . 
SIr. B/U.p :Raper: Sh', the House, is, I submit, uuder 60111ewhnt of u mis-

s,Pprehension. Sardar Sant Singh referred to an unconscionable number of ofti-
eel'S who have been given extensions of Rervice. The war is now in its fourth 
year, und, since the wat'started, an extension of service has. been given to 72 
officers. Now, Ilgainst them, 140 officers 'have been allowed either to join up 
with the fighting forces 01' to ~  liP other war work in, for example, the ~  

Department. In addition, owing to the very heavy work which thE' Ittlilwa:ys 
81'e now having to perform and the new jobs of work thut· have come into being 
8uch 'as that in connection with Air RAid Precautions, war plannitlg-and soon, 
130 temporary war posts have heen r R~ . . The position, therefore, may ~ 

summarised thus': 140 officers have left, 130 poshl have beeu created, which 
gives-a 'total of 270, 4gainst that number of 27(), 72 officers hAve. been given an 
~  of r ~. It seems to be the general impression thst only thosc 
officers who are high up in position have been given ~ find it seemH to mc 
that speakers have assumecl that only those officers who nre low down in the 
cadl'es have been allowcd to go. That is not, correct. I would remilld tho 

House that the highest Railway Officer, Sil' Guthri Hussell, who wRs 
4, P.M. Chief COlmnissioner of Railways, was allowed to go hefore he uttainecl 

the age of 55 to take lip nn arfrJointmellt in the Supply Department. There is n 
considerable number of other officers of hjgh rank who have, been allowed to 
leaye for war purposes, one for example was the hl'udof a_Pepnrtment 011 the 
ERstern Bf'ngal Railway, another was Chief Engineer of North Wesietn R ~  

and an:other Chief Mechanical Engineer of the East Indian Railway. I am just 
mentioning a few that come to my mind, I have not exhaustecl the list. 
S&rdar Sant Singh: Will the Honourable Member please state whether all 

the Managers of. all the State-o\"\'ned Railways have been granted extension or 
not? • 
Sir Hugh :Raper: No. 
Kr, Kuhammad .auman: Then how many are due to retire? 
Sir Hugh,Raper: Those who have been given extensions are. Mr. Misra of the 

Bengal and Assam. Railway, Sir Robert Marriot of the East Indian Railway ancI 
Mr. Laughton of the Bombay, Baroda and Central India Railway. (An Honour-
ab7,. Member: "What about Mr. Griffin?") I believe that Sir Arthur Griffin 
has 110t yet reached the age of 55. Well, I have just given figures and would 
dl'tlw vour attention to the fact that those who have left the Railwav Depart· 
ment have taken up war work, many of them in the army it.self. Now', we have 
had to make good t.he dift'erence between 270 nnd 72 nearl.v 200 officers. That - . 
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[Sir Hugh Baper.] . 
has been an extremely' difficult matter. It has, of course, sometimes ~ r  

accelerated promotions. Whilst it must be recognised ~  admitted that where lit • 
senior officer has been retained, someone has been disappointed. On the. other 
hand many others who never. expected early promotion have got it. I would 
urge the House to believe that" in considering whether an officer .should be gi'Ven 
extension or not there have been no comm'unal considerations whatsoever. It 
is Q.ews to us, when the Mover himself said that the ext.ensions given have-
affected MUliIsalmans particularly. " 
Seth Yusuf Abdoola Baroon: I referred to t.he North Western Rail""y and 

that. also to two A. T .. Os. in that Railway. ' ,  . 
Sir Hugh Raper: ThRnk you iorcorrecting me. I have evidently gll,ined· the 

wrong impression. 

My HOlJourable frieud, Mr. Joshi, said t.b.at the interest of young emiiloyees 
was I>uffering. I have shown by certain examples thut he is not altogether eor-. 
recto My Honourable friend, Mr. Naumnn, objected very definitely to the ~

of extension of service 'and apparently saw no good in it whatsoever. I think 
he felt that we shoula not. have allowed young llIElll to go and lw may huve felt 
that we did so only in order to keep older ones. There is, us t.he HOII;;e is aWllre, 
a very eonsideruhle (!'bunge in the cireuUlstances since the beginning of the wur. 
When a war start.s many officers, enthusiastic ~  officers, pllt in their appli-
catiolls to be . ~  .to join up. Railway Administrations allow IlS many to gQ 
-all circumstances appear to justify. Tn this waf, 8S _in the last war 3 large 
number pf offieers up plied and some ;,were allowed to go. But the brake has 
had to be put on and, ill filct, some of th08e who have gone, may have to come 
back to 11S. It is not always ~ t.o get 'them back, however. Mr. Naumall 
also said that the Mussalmans were parlieularly affect·ed. I 00 not . think he 
qualified his remark. 

Mr. ](1Jbammad lfaumm: 1 said that all the Indians were affected incluuing 
Europeans, Anglo-Indians, Hindus, Muslims and others. 
Sir Hugh :Raper: I have recorded that you have said that Muslims were part,i-

cularilyaffected. If I am wrong I apologize. lle also asked for how long would 
(lxtensions of service be given. That raises the question, how long is the war 
going to last. It is obviously impossible for us to say. It would bA of some 
interest to-the House . 
Mr. ](nba.mm&d lfawnm: Probably you may run short of men as you Rre 

getting short. of wagons. • 
Sir Hugh Baper: It may interest the House to know that within the last 

month four fairly senior officers have definitely refused extension. It is not 
everyone that wants it. When we feel that it is in the interest of an adminis-
tration to keep 0. particular officer and that particular officer, if he is fit enough. 
agrees to stay to do the work, which he knows, we would grant. an extension.' 
But as I have ssid, every officer is not prepared to stay. We have also an .-
instance of an officer, who had been in an administrative post asking. on being 
offered an extension, that he be given work carrying less responsibility and ~ was 
given 8. more junior position than he had had before. The quest;ion of all extension 
of service only arises if an officer is offered an extension.Wp. do not ~  

application for  nn extension. It is a matter of {lareful selection. 
JIr. ](uhammad lfauman: It may not be an application on pllper. it may be a 

canvassing. . ~ 

SIr Hugh Baper: What I have sajd, I stand by. 
My Honourable friend, S'Ilrdar·Sant Singh, asked if the reasons that influenced 

the Railway Board tODX an age limit for retirement still bold good. I mlly 
suggest that the war haa changed conditions very considerably and We are justified 
in' saying that although those reasons still exist, presen,t. conditi.ons make it 
impoBsiMe to a;ccept them in every case. Sardar Sani; Singh likewise said t.hat 
promotiol"s of the r~  to t.he oftiC'ers' rank have been very blldly affected. 

,. 
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'l'he number of officers' posts ~  have' been rendered vacant and,ereated. is j()O 
.:more than the number of officers towholl} extensions have been given. , 
Barcl&r S&Ilt Slqh: May I kriow if ~  figures ~  by you are ipcluded 

-in this increase of two hundred. . . 
B1r JllJlh Baper: 'l.'he number of additional officers required ,,'as far greater 

,.than the number of officers to whom ext-enS10D!,; have been given. There muS, 
-iherefol'e. be Ulany subordinates who have gained promotion to the superior 
grade .• They would not have got it so soon but for war. 'Sardar Sant Singh 
.made a statement that an officer who, is expecting promotion has not been 
,given a post which has beep created because another qfficer received aD exten· 
.sion. It is for him to prove this. .  , 
I regret I cannot tell you if there is any such ease. lfthe Samar has one in 

.mind. perhaps "he ~ let us kllow .. I think the House will readily QPpreciat.e 

.that givillg' f'xtt'nsioll of ilE\r\'ice to these relativdy small number of officers is by 
no meuns filling uur requirements in the officers' grade. We are still greatly 
·i3hort. Gren.t cOI'e hus been !!xercised ill ~  those to 'whom extensions .'ould . 
• be gh'en. One 'of the ~  is that they lire pllysically fit. Extension is 
,given first for Oue JeSt' -or for the durat-ion of wur. whichever is less. But 
:there is nothing to prevt'nt a "t'cond extension being given. if that is found to be 
.Justified and the officer concerned continues t.o be fit for the work, -
1.Ja!dar Sant Singh: Mcnllwhilt, hi" I<uhonlinntewP() expt·c{s to go up may have 

:to reth'e," 
.. Sir Jlugh Baper: 'rhat is one of t.he misfortunes that  that pal·ticullll· OffiCC1' 
'Would have to suffer as a result of the war. 
B&rd6r 8a1lt 8tngh: I WIIS referring t.o such suffering. 
Sir Hugh :l&per: IJ1dmit the giving of 'extension t,o anybody is liuble to lead 

;to this result but I think VUll should keep in mind the fact that a large number 
.of senior officer!!' ~  goile to t11C wllr or gOlle to other services and to that 
.extent the position of everyone has improved; some additional posts. temporary 
posts have been ereated in the udlllinistraf;ive grade. deputies und so on. That, 
tlu'Irefore. haR given to every . ~ the opportunity of promotion that they would 
'not otherwisp-' have got! As I see the position personally. it appears  as if th,,' 
()fticers' r ~  lire likely to haYe benefited rather tbAn to have .heen hurt by 
~ . procesl'<. 
Pandlt NUakantha Das (OrisNII Division: Xon-Mu}ull1lmlldan): HilS uny· cal-

oCulation been made regarding offidnls \\'ho hllY8 been 'benefited by lligher offi-
ilerB going to war? Are they more in lllunber or thoRe who have suffered on 
account of extension more in numbf:'r? 
.Sir Hugh Raper: I do not think that f,\Ich a cnleulntion has been made. 

Some reference was made to non-gazetteti Rtaff. and in regard to that. we do not 
know the actual position. The Honourable Member for War ~ r  has' 
:a:lready referred to thiR and he hils ('slien for infonnat.ion. 
Mr. Prank R. Anthony: Why Rhould the Railway Administration insist on 

keeping t.hese men by giving them extensions? Why should you not retire 
toem first and re-emplo.v them a8 -additional 8taff OIl a temporary basis? Is it 
. ~  they want more lucrat.ive advantages that they get extension of service? 

1I1r Hugh Raper: The answer to t;Pat is very definitely. no. When an officer 
·is retained in service. he must be fit enough for 'it and it. is more prqper that 
'be should continue to be occupied in t,he work he has heen doing. The creat,ion 
" of a temporary post for him would mean t,hat he would have to t.ake up some 
kind of work to which hI' has not. been IIceustoxned. T hnye II r ~  Rtntec1 
that there nre instances of officers who have been gh'PI1 nn pxtension lind put to 
'Work .carrying 'less r ~  at their own requeRt. Therp lire not many 
'cases of t,hn-t sort .. but they.exist. It doea seem. as I have jmd RRid. the best 
course iRto keep t.he officer who has experience. ability and knowledJ:\'e at the 
work he has heen doing. Thus ynu maintain eontinuih and nn genet1l1 grounds. 
and aJinollt on r~  ground • .that is t·he beet procedul'e. 

• 
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·a. Prtlidut. (The Honourable Sir Abdur Rahim) : The·questiou ·is: 
"That the demand ~r the head 'Railw.av Board' .be reduced by RI. 100." 
The motion was negatived.' . , 

Nefld for ~  quota for MuslimB ~  othel' ~  in the Select.i()n .grades 
in Railway Service •. 

Dr. Sir Zia lJdd1D. Ahmad: Sir, I tnove: 
"That the demand under the head 'Railway Board' be reduced b1 RI. 100." 
Sir, I would like to remind the House. about the Resolution of 1984 in which, 

tIl(! quota for minorities )Vas fixed. The weakness of that Resolution was that it 
fi.xeli II quota only ~r freSh ~ r  and it left out altogether the Cal,e of promo-
bull. As soon as thIs ResolutIon was adopted, the Railway Board triecJ to defeat 
the o.bject of this Resolution by passing an internal .R~ ~  that. is, ~  
r ~rU  should be at the lowest grade. Before. thIS ResolutIon came mto 
exi'ltenee, there used to be regular recruitment not only lit the ~ r  
stage,.but nlso in· the intennedinte at whllt they call upper ~ r  stage; 

_ nut after this Hesolution WitS .passed, in most of the Railways recruitment in-
~ upper liubordinate grade WRS stopped altogether and everybody was employed" 

on the salor;\' "orying from Rs. 20 to nlf. 80 a month. The result of this 
'\'11!; thnt the. standard of admission was lowered. When we had recruitment 
at the intermedillry stage, then good men, graduateR und men withg()orl 
tecllllical fjllulifieations entered the service and they filled the upper subordi. 
nRtfl . grade. which is reall:v t.he backbone of the administration in'the railways. 
Thi!'l thing wus (·ontinued in r ~r to defeat the purpose of the Resolution of 1984. 
A", snoll m, ever.vborly WIlS allowed only to enter at the lowest stage, Rs. 25 to-
Rs. !lO, t.hEm our friends, th£' Anglo-rndian<! got, out of it. My friend, the lnta· 
Col. l1idlley, moved the Secretary of State lind said that· in the case of ~ 
Indillns the lowest grade should be. Rs. oli. On this sCRle. they could get 
RCHlI!' lnf'n ·all right, hut in the 'caSe of Tndians, the lowest ~  was from· 
R!'I. 25 to RSi 00. The stc.ndard of recmitment was thu!; defioitelv lowererl. 
Nml·. with this class of people who ~  the railways, who are recruited in the 
lowf'st stage, most of them have been failures in other Departmetfts who could 
not. get service anywhere ·else; when such men get into the Railways, I· do not 
ImG\v what would happen to the railwRYs after 15 years when these persons 
come to ocCtlPY important key posts now ,included in the upper subordinate 
grade. The future 'of r ~  appears to me to be very dark; efficiency. is bound 
to 8uffer when you recruit everybody on 11_ salary ·of RA. 20"'to Rs.30 ... You' 
recruit. matriculates and a majority of t·bem are not good enough to reach the 
hicrhest stage t-o cn.rry on railway administration with efficiency later on. 'l'her.e-
fore, I submit this devise was adopted" in oroer to defeat the objec.t for which· 
the ltesolution was framed by the Government of India. In case the Govern. 
mcnt of India agree· to have some communal consideration at the intermediary 
Rtag{> Also, then I am sure that this Resolution which t,bey had passed in the· 
Roilwa:VR will have to be dropped. The tailway .administrations themselves are 
fl!elinl."( t,he necessity. And they are making experim·ents in r.ertain ways: On 
the: Enst Indian Railwav they have appointed Rome persons in the intennedisry 

• ~ .  during the last two years. Therefore, I say that .this is absolutely wrong· 
8nd ought to he dispensed with.· . 

The other point to which I refer is the DeSouza report which is the gospel ot 
my friendt:;, MemberR of thr Rllilway BORt:d. Of collrse. to them it is a gospel. 
hilt to me it is waste paper. But referring to the gospel of the Railway Board, :r 
jURt remind them that this is one of the recommendations of the De Souza ~ . 
mHtee al!:;o. They have recommendea at one place .that there should be some; 
kind of reservation of seats for the minorities in a ~r r grade which is to 
be )'ecruited by promotion B,nd that is the only recommendation which they 
()]ltirelv overlooked--everything else they quoted. We have never preBsed on· 
thi,:: ~  that a person who is not competent should be promoted. After all •. 
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efticiency ~r  all other conaideratioQII afterwards. aut, .. t . the same tUne • .. ~ 
ahould like to point out as well that the way in whicn this question of $BicienoJ 
is.prtlssed in praQ.i;ice is not very satisfactory .. We discussed on the tloo.··of tbt 

~  think in the. time of your r. ~ r  Sir Andrew Clow and 8iJ 
'rhomus Stewart-the principles. They said "proonotion is considered on thE 

.pril1cipleof seniority". But sometimes they would say "it is 'considered OJ) 

the priilcip'leof efficiency". And I said once, "Call spade Ii spade, and alloY it 
this way: we will lWopt the principle of efficiency or the prinQiple o! seniori', 
whichever happens to exclude the MusliUlcllndidate ultogetber··. If a Muslim 
eHudidute can come in by seniority, ~  we put him down under the 
principle of efficiency and if he is efficient thell we will put him down under the 
prim·iple of seniority. So, this principle does not act very well, and, therefore, 
ill order t.o avoid all this trouble, I do beseech you to fix rlitio and say "provided 
they nttain II certaiu standnrd, provided tnat the}r qudlificlltions are good, pro-
vided that their service re<.>erds are excellt'nt'·. If they satisfy these conditions, 
I think there is no reason why you should not promote them simply because. they 
are· ~ . 

Sardar Sant SiDgh: Does this cut motion relate only to MmdiIus? 
Dr. Sir Zia Uddin Ahmad: It is for all II r ~. 
Sarda.r Sant SiDgh: Then you must BUY so and name other 'luiIiol'ities 

also. You are ignoring them. 
Dr. Sir ZiaUddiD Ahmad: My HOlll.luruhle friend, Sardar Sant Singh, who 

ha!; been ele<:ted by my votes in this HOURe lllust ~  that when.I aUl talking 
of miJlorities, I indude Sikhs as well. 

Unless we fix·a quota for these llliJiOl'itiE:>s-and in minorities I include 
de/,l'eest!c1 classes. Christialls, and other minorities-this will not work 8atisfac-
r ~  . 

Xr. N. X. JOIhi:- Where is t.he '1l1ota giwn to tilt' r ~  c1uRset;i' 
Dr. Sir Zia Uddin Ahmad: Thl'Y ('orne uuder .. other minorities", which in-

dudl:l!; delJressecl classes. . 
Mr. Muhammad NauDiaD: They will divide UlllOI)g the Hindus. 
Dr. Sir Zla Ud.m Ahmad: Unless this is done, 1 am afraid this will alwu'ys 

be n burning question lIud will be very difficult to ~. . 
'fh" uther difficulty will be about the lower g;nettecl service. This is also a 

vcry ditHc'ult question which ucts ugnil)st tht' interC:'sts of t.he 1II1norities. In thisl 
paJ'tic;ulur case it is aguinst the illtt'rest of the llltijority also-the Hindus. It is 

_ ~  in. the ~  ~  one pal'tieular dass of ~  in the COUlltt-y. It is very 
dean'uble that If we fix the quota, we should do it not at every stage but at ~  
partic,uhlr stage when the promotion is 11'0111 the lower grade to uppet subordinate. 
grade. At this stage we should have a quota fixed. It is not pOflsible td huve u 
quota fixed from first divisioil to !;ec'pnu division. from ReC'ond division to third 

~ ~  Hl!d so on-that. -is not possible--;but wh('!l ~  C?J'l1l' from lower sub-
ol'dulate to upper sl1bo!dlllute' gradE', Ht tlHlt, fltuge It IS desn'able to have 1\ quota 
fix('cl.· '\'"heu promotioll is made froll1 the uppel' sllhordinntp t.() the officer 
gl'lIcIc, therp also wel should have II quotu fixed. I pressed this point always 
hdore HiI' Hnrry Haig when he II~ HOIIII:' )'lember auel I made it out "ery 

~ thllt this is the gap which ought to he filled up. In that CURe Ruppose we 
nXf:d R3 pel' :!tmt. for the minorities. und if sa per cent. ure 110t availahle then 
the ~ R  ':Ioou!d ~ IllucIe up by direct reeruitment provid(>d ~ . satisfy certain _ 
{·oll.clltlonl'l, ,and If. ~  posts belong to u" I)articulBr miIlodty Ilnd they do not 

. I ~ tIles£' condItions then thiR quota should be Imtde up by rlinwt recruit· 
ment agRin provided they satisfy certain conditions. I tlunk if these two prin. 
ciple8 ~  neeepted, t.Jle working 'of rnilwllYs will. be eaRier and .the future ,runniog 
of the rnilwllYR will be ~ r  efficient. Sir, T beg to move the motion. 

Mr_ Pr881deDt (The Honourable Sir Abdur Rahim) : Cut motion moved! 
"That the ,)pmanl1 Dlull'l' thl' hl'ad ~ ~  nODI·d' bt> l'I'do<,I'() \'y RM. lOO." 

• 
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,Jb. .nJa •• ~ • .AIbar All:_ Sir, I ,have l},eard from the Treasury Bench .. 
~ we should quote instanCes where justice has not been done to any indi:vidual. 

If the' question. of appeals comes' before the Railway B9ard gr the TreasW'1. 
Benches, especia!1y the Railway ~  they sa.y that we will apply the prinpiple 
of justice, but so far as the Railwlly Board is concerned, they will 1I0t stick to 
ithit4 principle of justice, but they have got their own rules. they have got ,th* 
:own ,regulations abd so forth. ~ r  in the same manner I find tha.t in the cir-
,cu}ars which are issued by the Railway Board l'oncerning Qtinorit,ies, especiaUy 
the Muslim minority, there are such words as .. As far as possible", ~  far ~ 

.,practicable", "If they can be spared", and 80 on. Sir. I would refer to-two of 
these today. In pa.ras. 182 (Ill). nnel (VL) Constitution and J"\1lldiotl\ of' Selec-

,tion Boards (paras. 50 and 115) it is stated: 
"Every effort. should- be made ~  ensure t.hat at least CIne membel' of a \ninol'ity commu-

nity is on each Board, and a 'Muslim Offil:I'I' should 1>1' included I . ~  fWuible." 
In paragraph 182 (V), it is said;' ~ 
"The Government of India ...... bul- desir,," that, Hailwa.YM Hhould contillllp to employ 

!\Iuslim ofIiceH in establishment branches fM f(lr I~ ~. .  ..... Thpy hu,,"'; furt,hl'r no 
ohjection to the posting of Muslim officerM of tht' Accounts Dl'partmellt tf) the Establish-
ment, Bl'anches in the Headquarters office"'Of Ruilways if the!! <"In be ~ r r .  

Sir, I fhid that whenever there ill u ('use of minol'it,y, 01" even when there is 
: a. .~  case of Muslims, there are ~  conditional wordR attached: "If 
l)oBsible; whenever practicable; if 'they can be t;pl\l·ed. .. I refer these circulurs to 
the Honourable Member who has said that we must have instances. I will men-

. ti-ln two more cases about the Selection' ~r  in my own pillee of Lucknow. It 
~  a Selection Board in connection with GUllrdR, Grade I. in the Divisional 

,Supel'intendent's office. Luclmow. Fifty candidates were caUed for an in .. 
view. bilt out of these fifty only two or three were selected. And what happened? 

'The:Cl were fifty candidates and the interview lllsted only f01" thirty 111 inuteF: , I 
p'lL it to my H;onourable friend, if thirty minutes.,issnfficient to interview fifty 
cRndidates I Does it stand to reason? Of course, YOU are masters of the situation 

: and you can do what you like. But is it honest i Is it possible? I submit it is 
nOT. Now. Sir, ~ speed with which the interviews were conduC'ten shows that 
it must have been a pre-arranged affair. Otherwise it was impoRsible to finish 

. ~ fifty candidates in thirty minutes. .. 
Now, Sir, I will refer to another case in Lucknow. The circuhll' of the Rail. 

'way Board is that every Selection BQ8rd should consif;;t of at lenst three officers, 
and at least one of them must belong to a minority communiby. 
Now. Sir, in spite of this circumr, what ~ r . Only two officers 

'were sitting oti the Selection Board. When I quote these cases' before 
'the ~  officials today, I submit that these caBes ought to btl inquired into. 
1 submit thai! every.circular, every order from the Railwa.y.Ro/lrd iF; not adhered 
-to, and the· Select,ion ~ r  do a8 they like. So I subrnit, that it is the minority 
community, whether it be the- Muslim or Sikh or the DepresR'ed Clnsses. Who 
sufier always owing ~ non-compliance of orders containecl in eircularR issued by 

. the Railway Board. I have quoted facts and figures and I hope that these 
~  Bonrdll are directed to act at least according to the cirmtJars and orders 

issued by the Railway Board. With these remat'ks. I support the. motion .. 
JIt. If. ]I. Joshi: I do not think, Sir, that the proposal 11l'lcle hy 1he 

'Muslim League Purty is a reasonable one, nnd it ie not also in the interests 
of the efficiency of thr rnilwny service. Already there is direct t'f,crllitmf'Ot 
'in the rRilway servicp to thc officers grade. and on o.ccollnt ofthllt pri\(·tiee 
'a large number of Rtlbordinates, who are very capable, do not get nn .• ppor-
-tunity of going to the upper grade or ,the officers grade. Now. Air, fha l\fuslim -
League Party wa!lts. in order to get their quotn. some direct recruitment in 
·the subordinate service also. I would like my friends of the )'Ill!':lim League. 
'Party to I'onsider whet.1ter this proposal is not on behalf .of the uppe\' mi!ldle 
-classes n8 against. thr, poor classes. (Several voices: "No, .no. "). If. may not 
'\1e your intention but that is going to be the effect. But my Honourahle 
-'frienc) , Dr. ?:ia Uddin. ~  "Well,the present pmpJoy'e('s nr€' 'nlltr;<1ulate9 
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and not well educated. It is not in the interests of efficiency to promote' them 
to higher grades". -Dr. Zla Uddin Ahmad waa ·not really ~ of the, 

~  generation. He Dlay have been thinking of the past generatlOn. At 
present. the railway'service consists of very intelligent young men. They way-
be matriculates or they may be graduates. . . 

• r. Sir Zla Uddin Ahmad: I was speaking of the future generation., 
Kr. N ••• Joshi: I do not want these intelligent young men to be f .Iper-

8eded by more educated people. Therefore, direct recruitment in t.he I.'ubordi-
nute service is wrong. It is in the interest!) of the upper middle ·!Iasses as· 
Bguinst the interests of' the lower middle classes. ' 

Then there is another proposal, vi •. , that there should be a quota iu the 
. upper subordinute grude. und this 'is to be effected either by direct recruit--
lIIent-whieh I have Baid is in the interests of the upper classes as against ~  

~  .middle ~ r by n supersession of ~ ~ r r community loy the 
1l1lnority commuDlty. (Interruption by Dr. 81r Zia Uddin Ahmad.) I know' 
vou are int(!rested in the Universities Bnd -not the lower middle dasses. This· 
proposal will i.qvolve it sUllersession of very competent men. They may 
helong to t.he lIindu community, but that they will be overridden by men-
who may not' be aQ good 'IlS themselves and this step is bound to create very 
grent discontent in thE' service. A Illan may belong to the majority commu-
nity. It is not his fault that he belongs to th,at community.' If he has a 
('hanee of going to thb- upper grade, and if he is the fittest person, then he-
must be promoted. If you don't, then -there is certainly going to he grr.at 
discontent. - We have no objection to the fixing of. proportions t? Itsfegnard 
the interests of the minorities at recruitment. Let them even be given' 
more. _ I would like the majorit.y community to have less people in the rBilw90Y 
service and more people in the public work. Our public work requires a vory 
la.rge number of people. I would like the young men from the majority to-
avoid Government sc·rvice ami take up ~ work. There is much to he 
done in this count.ry. and. therefore. we do not object to any proportion being 
fixed at the time of recruitment. But to make your promotion on the ground 
of community and r:ot on the [round of merit, and not to give promotion to· 
n very competent man when i is due to him and give it to anotheor J-el'ROn 
who is not as competent as he is, is a wrong thigg and will ('reate great 
discontent in the service, f:oDd I would, therefore, like the Government not to· 
accept this proposal. 

The BOD01ll'able Sir 24ward BenthaD.: Sir, ihis cut motion raises a major 
quest-ion of policy. It haR always been the policy of Government that it is 
most undesirable to introduce communal considerlftions into promotions from 
grade to grade. For direct recruitment the uAual cQmmunal proportion js. 
obsen'ed .. The position as regards selection grades is that lists of these posts. 
have been drawn 'up and they are, I understand, in the Library of the Houpe. 
As regard!! the principle of select,ion for selection posts, it is a ease I)f merit 
combined with seniority. Honourable M-embsrs, I think, are inclined toO feel' 
that in considering these selection posts insufficitmt attention is paid to 
seniority. From what I have seen of the manner in which the "election is 
made, that is not the CBse.. All the Benior .men who could possibly qualify 
for the post are considered ond if two ~  are of equa' lIIerit. then 
the deciding factor is seniority. The selections to these posts are 1I1ade by' 
selection boards. The present provisions regarding themBre laid O()Wll in 

~  2 to the Stllte Railws:!t Establishment Code, and the C!uestion 1)£ 
the l'evision of those instiuctions is still under consideration. But ill the 
meantime orders have been issued that selection boards. both for promotion 
and recruitment. shall consist of Dot leas than three officers "nil overy 
effort is to be made to ensure that;. at'least -one of these officers should come 

• from a minority community. and.. that .a Muslim omoer should tie emong 
them, wherever this is possible. When a selection board conaists of three 
officers, they should preferably be of the same rank 80 as to ensure that one 
senior man does tlot dominate the board, aDd if i* is possible, no- officer' Oil' 

• 
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that board should be subordinate  to ~ r officer 011 the board [or the same 
reallon. Conditions 011 certain railways may not ensure tha.t in ~ r  case 
these instructions w'e at present carried' out entirely to the full; but instruc-
tions have been pas&ed to ensure that where these rules are not being ~ 
to, a record should be kept of the circumstances, lind the reB80ftS for supersed-
ing any senior ernpl(,yeeshould invariably be recorded by the _ selection boo.rds 
in all calles of promot,ion to selection posts. I think Honourable Members will ' 
agree1 therefore, that the procedure which has been laid down does, in fact, 
provide ample safeguarcls for the minority pommunities. The. IleulIlllfl of the 
Hon(mrable the Mover if; f01" reservation in the case of' promotions. Ileaving 
Ilside all questions itS to· which elas!! or community is going to henefit from·· 
such n course, I think, We must attempt to continue' to run the railways as 
we ~  done in ~ PRst,:'IlS 1\ eommercial coneem, and. I ~ ms.tke qune 
certam that the bedt men come ·to the top. The probablhty IS t.hat there 
ought to be l}ot -lestl selection but more selection if -efficiency, to whieh Mr. 
· Joshi paid homage, il'l to be maintained .. 1 hope Mr .• Joshi will :lpply the 
80me tests to some of the other motions which come before the House. 
I· think that in tiltl general interests of the railways it is desirable that 

promotion should continue to be made ·in the way that it has beeri done in 
. the past, and that the best interest.s of the Muslims will be secured by p.nRlIr-
ing that their promising young men are qualified for that selection. :Fol' these 
ressons, I must oppoae the amendment . 
. Sir Muhammad Yamin Khan: Mav I Hsk whether the Honourahle Member 

will take this step. that if his instructions are not carried out bv rlllV officer. 
then that officer should be taken to proper task, to use B mild word? 
The JIoDDlU'able Sir Bdward B8Dthall: We rdways endeavour to see t,bat 

·oul' instructions are Nlrried out. 
Sir Muhammad Yamin KhaD: If it is not carried out, will YOll give him 

punishment? 
1lr. Prufdent (The Honournble Sir Abdur Rahim): The (Juestirm is: 
"That the demand under the head 'Railway Board' be reduced .~ Rs .. 100." 
The motion was negutived. • . 

T:llperativ6 Need of Allotment of Wagollll .for T'ral1Rport of Rice to Dt'ftl,jt A1't'all 
of the Madras Pr6lJidcucy. 

Mr. B. A. Sathar B. Bsiak Salt '(West CORSt and Nilgiris: Mtiham-
IIlIHlun): Sir, I move: . 
"That the demand ~r the head 'Rnilway Board' be reduced by Rs. 100." 
The ~  that IWltht tq bring to the notice of the Government . Rnd 

· ~  House is rather one limited by territorial eonsiderations. Only Members 
from the Madras Presidenc:v will have some interest in this-particularly -
persons from, the' west· coast. I have, I Rin sorry, very little time rllld I 
just wish to bring to the nQt.ice of the Government the plight in which we 
· on the west CORst of India are plaCed due t,o"the exigencies of war, and due 
also to the prior consideration that is always received by demands .from any 
· other part of the cOlin try except the west coast. Somehow' it is llnfortllnate 
that we should be placed ot the extreme south fIDd west of India nnd, there-
fore, our needs receive very little attention. This is one example of that. 
· Tbe position on (he. west COjlst is. as ma:y bEl shown b:v the !'!hort. not.ice 
questions that I nsked in the laat Sessioll. that we depenll whollv nnd COl'll-
pletely. on the import of r ~  from theeRStetR districts. "Before ~  DurmA. 
we we.'·6 dependent 01' Rurma. At present, U ~  of want 01 .~ . I 
· do not know. due to some restrictions or instructions from the ,10VtlrnTTlfmt 
of Indin ,'or the Provincial Government, we get very little rice in our pttrbl. 
· r:r:be demand on t,he .r ~ ~ .  the eastern districts comes from many  many 
SIdes. The Jll'eatest prJol'lty IS gl-yen to the demand from Ceylon. anc1, there-
foJ'f". all the wagons that Bre nVlUlable a:e transferred for carrying rice to 
• Ceylon. Next in importance-because eIther of the C'lovernment of Tnaiil or 

o. 
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the llrovincw.J Goverlll.uellt-:-:-t:ome the Indian . Statel:l of Travancore' :md 
,(Jochin. Then next ly importance cl')rue the eastem districts. Last of IlU do 
we get our 'chance; nnd, therefme,. this que;;tion has ·becomevery ~  in our 

.pf!.rt of· tpe country, ] wa!lttbe ~ ~r  Member. to be impressed with 
. the great importt1ace- of seelllg that 1ll thiS arrangement we are not rompleta1y 
left out... My HonoUl'able; friend was kind enough to r ~ to my . i.ppeal 
.some three or four 1IJ0nths ago and he was able to. do somethlllg to I:eheve a 
.difficult situation in my part of the country; hut. that was a ~r  temporary 
:.relief that. he affoderl to us; Rnd ~  I request him, in .Jny. ·,uotioll, .alJd 
what 1 demand of the Government IS thl1t he should see that Il H:.lffi(llent 
;number of wagons lIl'e detailed for the constant and continual ,t.taw:lport of 

•. rice from the el:f.stc},n districts to 'the defir:it areas of, the Madras., Presiden(lY 
:Bueh HS the west COIlSt. This ill short is our demand and I hope .my Honour· 
.able friend will Ree to it that 1\ number of wagons nre kept there for the 
COIlstUlIt supply of r~  to the 'westem districts and ~  thm;e u'ugons ore not 
:trl1nsferred for uny other purpose. Sir, I move. 

JIr. :PrelideJit (The Honourable Sir Abdur Rahim,); Cut motion H1ovClI: 
"That ~  dt'mand under the head R ~  BOHl'd' be reduced t,y Rs. 100." 
The .JlDDourable Sir J:dwUd Bentb&U; r nll1 very conscious indeed of the 

.difficulties which Tlly Honourable friend is' experiencing in his part of t.lle ('oun· 
;try. As my Honourable friend' knows. I paid a visit to that part of the \Iorld 
;in December und,lu',d "isible e"irtence of the (·onditions which were prevailing 
.there nt that tirile. But I LUll not sure that'" my Honourable friend is not 
:mixing up the. questioil of the supply of foodstuffs and the. transport of them. 
:Solfletirnes. transport if'; blamed when it is not lit 0.11 at fault, llnd T rett.her 
:laney that that is in fact. the cqse in the west coast of $outhern India. AI 
.regards internal movements ill the Madras presidency, rice ~ uncler TJermit 
.and that perluit has to come from the Grain Purchasing- Officer. Unless 
:there nr.epennits 1.0 mo,'e that rice, railways, of eourse, eunnot move it,. My 
Honourllble friend, I'think, asked that the railways should stable ',mgonli down 
lth,re, in other words, they should keep wagons idle in case food \'-ere ,)ffered. 

Kr. H. A.. Sataar H. J:ua.k Salt: They ,will never be kept idle. 
'l'he Honourable SU· Edward BentU»: So long as they Ilre Hot Iwpt idle 

I have no ohjeetion. T think the Honourable Member can rest . ~~U  not 
«lnly that we will mllke I ~ all the necessary wagons to move f/)()dstuffs 
-to the west coast hut thut, in fll(·t, we hlt,ve rr ~ wagolls for 'Ill the food· 
cStuffs that have beenofferec1. At the end of last 1I1Onth there WRS B report 
'from the Hegional Cont,roller of Priorities not ·mlly that ~ were ]'Vleet· 
ing the traffic offering but Al!;o thAt there had been. instAnces in which ~  I 

had heen provided figninf.;j. registered permits for movement 'to lJmt part of 
the world but· the wogonR hAd not been loaded. Rice ('omes not only from 
Ma.dtas but from fiS fllr iifield flf.\ the Cen,.tral Provinces find r ~I  invoh'ing 
;a very long haul. ' . 

Mr. H. A. Sathar H. Esaak Salt: For Malabar? • 
. '!"he BOIlOIlrable Sir Edward Benthall: I beli'eve so; if not for Ma!o.ba,l'. fOr 

'Cochin and ·Trnvan('ore. On oCl'asion we have arranged ~ trains to ccrry 
.rice to thAt flart of thfl world. Quite recently too we have had the Chairman 
of the l\Iadms Trnnsport Board expressing his appreciAtion; of the effOl·t!; which 
·the M. & S. M. Railwav have made to move rice'to the west ('oao.;t. Air, T 
think I can safely assure my Honourable friend thnt this question which he 
-wishes to ventilate b.r 1\ cut motion is having the serious attention of the 
War Transport Rnd Rnilway' Departments Ilnd the prioritv r ~ loC'aJ1y' 
'and I do ~  thnt. if foodstuffs are provided he need have Any Ilnxiety 
that t.hey will not I f' moved. Sir, I oppose. . 

JIr. B. A. S"thar H. Zlaak Salt: Tn view of the stlltement mllde by the' 
RODom'able Member, T hell: leave of the House to withdraw the mCltion. 

The motion· W:IIS, b.v leave of the Al'IIJembly, withlfrawn. 
• 



- toO LBGI8LATIVB ASSEMBLY [24'111 FRB. 19t3-
.. Mr. PielldlDt (The Honourable Sir Abdu .. Rahim): 'l'he ~  .League 
Party have still five minutes more. Do. ~. wish to mQ,ve any other motion? 

Sir Kabammad Yamin Dan: No, Sir. ,You may put the Demands. 
111'. PreIldent (The '-Honourable Sir Abdur Uahim): Very well. 

DEMAND No. l.-RAILWAY BOARD.' 
Mr. PreIiclent (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Ra. 13,26,900, he granted to the Governor General iB. 

Council 'to defray the charges which will, come in ('ourse of payment during the' year ending,' 
the 31st day of M¥ch, 1944, in respect of 'Railway Board'...· -

The motiou was adopted. . • 
DEMAND "No. 2 . ...::..AuDIT. ,-

Mr. Prealdent (The ::Honourable Sir Abdur Hallim): '1'h6, question is: 
"That a Bum not exceeding Ra. 14,16,000 be J(1'anted to the GoveI:llor Genera) iu: 

CoOuncil to defray the charges which will come in COlll'Be of payment during the year ending: 
the 31st day of March, 1944. in respect of 'Audit· ... 

'The motion was adopted. 
DEMAND No. 3.-l\IIHCF..l,I,ANBOUA EXPENDITURE. 

1Ir. President (The ,Honourable Sir Abdul' Rahim): The quefltion ill: 
"That a sum not exceeding Rs. 11,50,000 be granted to the Governor 'Qelleral illO 

Council to defray the charges which will come in l'OUI'se of payment during the year endilll.l' 
th'l" 31Bt day of March, 1944, in respect of 'l\lis(:eltaneou8 Expenditure'." ' 

The motion was adopted. • 
DEMANfI No.- 5.-PAYMENTA TO INDIAN STATES 'AND COMPANIEI'I . 

. Kr. PreBident (The HorlOurahle Sir Abdur Rahim): The question is: 
"That. a sum not exceeding ~.  2,34,55,000 he granted to the Governor General in, 

Council to defray the charges which will come in cOUl'se of payment during >the year ~ 
t.he 31st day.of March, 1944, in respect of 'Payments to Indian States and Companies'.''' 

The motIon was Jldopted. " 
DEMAND No;'· B-A.-WORKING . ~ OF STRUCTURAl, WORKS. 

Kr. President (The Honourable Sir Abdur HRhim): The question ill: 
"That a slim not exceeding ltII. 10.38,27,000 he granted to the Gove,rnor General in-

Council to defray the charges which will come in course of payment during the year ending; 
the 31st day of March, 1944, in respect of 'Working Expenses-Maintenance of Struct\,ral 
"'·(lrks'." -

The motion was adopted., .. 
DEMAND No. 6-B.-WORKING EXPENRER-MAINTENANCE AND SUPPLY OF 

LOOOMOTIVE POWER. 
Mr. PreaI4enl (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceedhlg Re. 24,47.68,000 be granted to the Governor General iii' 

('.ouncil to defray the charges which will come in ('ourse of payment during the year ending-" 
the 31st day of March, -1944, in respect of 'Working Expensl!l!-Maintenanee nnd Supply: 
of JACOJIlotive Power'. " ,-

The motion was adopted. 
DEMAND No. 6-C.-WORKING EXPENSES-MAINTENANCE OF CAImIAGE AND 

.... WAGON STOCK. 
Kr. Pr8aldent (The Honourable Sir Ahdur Rahim): The question is: 

. "That a Bum not exccedin![ Re. 7,10,84,000 be granted to the Governor General in' 
C"uncil to defray the- chargl's which will come in <'Qurso of pnyment during the year ending-
ttll! 31st day of March, 1944, in respect of 'Worldng ExpenseR-Maintimance of Carriage· 
and Wagon Stock'." " 

The motion was, adopted. 
DEMAND No. 6-D.-WORKING EXPENSI';R-l\hINTENANCE AND WOt\KINO OF 

FERRY STEAMERS AND HARBOURS. 
1Ir. Prealdent (The Honourable Sir Abdur Rahim): The question js: 
"That a sum not exceeding Rs. 36,92,oon he granted to the Governor 'General in' 

Conncil to defray the charllllR which will come in ('ourse of payment during the y@ar ending' 
the 31st day of March. 1944, in respect of 'Working Expensell--Maintenance and Working: 
or ,Ferrv Bteamera and Harbours'... ' .. The motion was adopted. . , 

DP.MAND No. 6-E.-W01UtINO EXPENSES-'-ExPEN6mFl- OF. TRAFP'IC DP.PARTMBNT; 
Kf. Pruldent (The Honourable Sir Abdur Rahim): The question is: 
"That a Bam not eltceedinll Rs. 12.55,22,000 be Ill'lJ,nted to the Governor General in-

Council to defray the ehargee which wilt come in ('ourse ~  payinl!nt during the 'year endinr 
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"tIaf 318t. day of March, 1944, in reapect. of 'Working EXpeDlee-ExpeDl .. of Trame Depart.-
mcnt· ... 

The motion was adopted. _ 
.IiEMAND No. 6-F.-WORKING EXPENSES-ExPENSES OF GBNBBAL DBPARTIDINTS. 

JIr. Prelida\ (The Honourable Sir Abdur Rahim): The question is: '. 
"That. a .um not. exceeding Ra. 4.85.lK>.000 be granted ~ t.he Governor General. Ul 

('..ouncil to defray _ t.he chargee which will come in cour .. of payment. during t.he year ending 
the 31.t. day of March, 1944. in I'8llpect. of 'Working ~  of General Depart.-

~  
The motion was adopted. 

DBMAND No. 6-G.-WoRKlNG EXPENSBS-MISCELLANEOUS EXPENSES. 
JIr. PreIld.8Ilt (The Honourable Sir Abdur Rahim): The question is: 

"That. a aum not. exceeding Ra. 9.57,19,000 be granted to t.he Governor General in 
{)c.uncil to defray t.he charges which will come in cour .. of payment during t.he year ending 
-the 31at day of March. 1944, in respect. of 'Working Expenaell-Mi8cellaneoua Exp ... • ... 

The motion was adopted. 
DEMAND No. 6-H.-WORKING EXPBNSES-ExPENSES or ELECTRIOAL DBPABTllBNT. 

JIr. PreIIldat (The Honourable Sir Abdur Rahim): The question is: 
IS P ••• 

"That. a aum not. exceeding B.a. 3,82,34,000 be granted to t.he Governor General in 
-COuncil to defray the charges which will come in courae of payment. during the year ending 
the 311t. day of March, 1944, in relpact of "Working Expensea-ExpeJllel of Blect.rical 
Dtpart.ment.' ... 

The motion was adopt.ed. 
DEMAND No. 7.-WORKING EXPENSES-ApPROPRIATION TO DEPRECIATION FuND. 

Mr. Prelidat (The Honourable Sir Abdur Rahim): The question is: 
"That a aum not. exceeding RI. 12,84,00,000 be grant.ed to the Governor General in 

-COuncil to defray the charaea which will come in COUrH of payment during the year ending 
"the 31st day of March, i944, in respect. of 'Working Expen_Appropriation to Depre-
~  Fund· ... 

The motion was adopted. 
DEMAND No. S.-INTEREST CHARGBS. 

Mr. Prelid.at (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceeding BII. 1.04,000 be granted to the Governor General in 

Council to defray t.he chargea ~  will come in courae of payment during ~  year ending 
the 31st day of March, 1*, Ul respect of 'Interest charges." 

The motion was adopted. 
DEMAND No. 10.-ApPROPlUATION TO RBSERVB. 

JIr. Prllidat (The Honourable Sir Abdur Rahim): The question is: 
"That. a aum not. exceeding B.a. 8,93,75,000 be granted to the Governor Geueral in 

-Council to defray the chargeB which will come in ('ourae of payment during the year eudiu, 
t.he ~ day 01 March, 1944, in respect of 'Appropriation to Reserve' .... 

The motion was adopted. 
DEMAND No. 1l.-NEW CONSTRUCTION .• 

JIr. Preliida\ (The Honourable Sir Abdur Rahim): The question is: 
"That a lum not exceeding BII. 1,000 be granted to the Governor General in 

-Conncil to defray the charges which will come in courae of payment during the year ending 
the 31at day ?f March, 1944, in respect. of 'New Constru('tion· .... 

The mot.Ion was adopted. 
DEMAND No. 12.-0PBN LINE WORKs. 

~r. President (The ~ rR  Sir Abdur Rahim): The question is: 
~  a aum not exceedmg RB. 23.99,97,000 be granted to the Governor General in 

Council to defray the charges which will come in cour .. of payment during t.he year ending 
thp 31st day ?f March, 1944, in respect. of 'Open Line Worke'." 

The motIon was adopted. 
The Assembly then adjourned till Eleven of the Clock on Thursday, the 

.2:>th Febnlary, 1948. 



Copies of the Debatea of the Legislative Auemb11 &Del of the OouncD 
of State are obtainable on we from the llaDager Of PablicatioDl, Olvtl 
Line., DeW. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050



